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MR. DEPUTY-SPEAKER: Now, the House will take up item number 17 - discussion
under Rule 193 regarding role of India in WTO with particular reference to the

forthcoming 6™ Ministerial Conference of WTO in Hong Kong.

Shri Prabodh Panda to speak.

SHRI PRABODH PANDA Sir, at the very outset, I thank you very much for giving me
the opportunity for discussing on the role of India in WTO with particular reference to the
forthcoming Sixth Ministerial conference of WTO in Hong Kong. ... (Interruptions) Our
distinguished hon. Minister is very much busy in talking with other Ministers. So, how
can [ draw his attention to this subject? ... (Interruptions) It is very regrettable.
(Interruptions) Sir, I draw the kind attention of the hon. Minister through you.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL NATH): I am
listening.
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SHRI PRABODH PANDA : It was expected that the distinguished hon. Minister, Shri
Kamal Nath, would issue a White Paper on this matter earlier. I found in several
newspapers that hon. Minister has said that he is going to play an important role in respect
of our country in the forthcoming Summit based on the consensus. Yes, I do admit that
there is a consensus. But the consensus was there that before going to Hong Kong, the
concerned Ministry should bring out a White Paper or a draft paper so that the consensus
could be achieved based on that. I think he did not take it into cognisance, rather it was
ignored. So, I must tell you that this is a very sorry state of affairs.

14.23 hrs. (Shr1 Varkala Radhakrishnan in the Chair)

The matter is taken up for discussion today while not even a week is remaining for

the commencement of the Sixth Ministerial Conference of WTO 1n

Hongkong. We have just heard from the hon. Minister, Shri Priya Ranjan Dasmunsi that
the hon. Minister is going tomorrow itself to Hong Kong for attending the business of this

Summit. ... (/nterruptions)

Since it was revealed that WTO 1is an instrument to maintain the corporate
hegemony of the global North over the global South, the world-wide protests were there
against the WTO negotiations by the global civil societies and the world witnessed side-

by-side that negotiations failed in Seattle, Doha and even in Cancun.

What 1s expected from our country? India’s long-term interests are best served by
making the common cause with the developing countries. The formation of G-20 and G-
33 at the time of Ministerial Conference in Cancun in 2003 was a positive step.  Our
country is a founder of the G-20 countries. I must appreciate it. It is expected that our
country will lead not only G-20 countries but also lead the developing countries and stand
on the occasion to face the monopolistic design of the developed countries|[R34].

But, Sir, the subsequent events, specially, India becoming a part of the five
interested parties are to be seen here. It is clear that there are two sides in the WTO. One
is the developed countries and the other is the developing countries. One is North and the

other is South. Our country has become a part of the five interested parties — that is USA,
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European Union, Australia, Brazil and our own country. This is not understood. Its role in
bringing about the July framework agreement is to be seen. India is co-chairing the
Service Group with the USA and maintaining silence in regard to the attempts made by
the developed countries; but nothing has been raised regarding the commitments to the

unity of the developing countries.

That is why, my submission is that our country should play a proactive role in the
WTO Ministerial. What we have noticed earlier should not be repeated. Our country

should be bold enough in this and should stand on the occasion on the

point. Due to paucity of time I do not want to elaborate all my points covering all the
aspects in this regard. I am particularly confining myself to the Agreement on Agriculture.
I think, this is the core of the negotiations in the WTO Meet. This is the opportunity. This
opportunity should be utilised properly by our country and enough pressure should be
mounted against the monopoly of the capitalist forces for their commitment for the
developing countries in regard to the three pillars — market access, export subsidies and
domestic support. These are the three pillars. On these three pillars the commitment for
the developing countries by the developed countries should be made and enough pressure

should be mounted on this point.

[t is in the interest of our citizens that our Government should pull out agriculture
from WTO negotiations. When it was included in the WTO, at that time i1t was told that
agriculture was drafted in the WTO for the interest of our country, for the interest of our
peasant community. But what is the result? What is happening is just contrary to that.
There is a need to examine the outcome of that Agreement on Agriculture, AOA as
compared with the promise that was given in terms of benefits of the developing
countries.

The basic principles were enunciated in the Preamble. I am quoting :

“The parties to this Agreement, recognising that their relations in the field of
and economic endeavour should be conducted with a view to raising
standards of living, ensuring full employment and a large and steadily
growing volume of real income and effective demand, and expanding the
production of and trade in goods, and services, while allowing for the optimal
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use of the world’s resources in accordance with the objective of sustainable
development, seeking both to protect and preserve the environment and to
enhance the means of doing so in a manner consistent with their respective
needs and concerns at different levels of development[krr35].”

Sir, in the 2001 Doha Declaration it is already mentioned that :

“We reaffirm that the provision of SDT is an integral part of the WTO
agreement. We, therefore, agree that all SDT provisions shall be reviewed
with a view to strengthening them and making them more precise, effective
and operational.”

This should be reviewed, and there is also a need to examine the outcome of AOA
in relation to the promise that was given in terms of benefits for the developing countries.
I am only mentioning some of the points, and giving some suggestions. I am not

elaborating all the points here because of paucity of time.

All export subsidies including export credit guarantee and export insurance by the
developed countries should be eliminated. We should also demand to drop the blue box
from all the places where this magic box is being used. The developed countries are using
these magic boxes, namely, the blue boxes and green boxes to provide enough subsidies
in agriculture. So, the blue boxes, in any form, should be dropped. I am also saying this
because most green box measures are indeed distorting. We should raise the demand for
elimination of these magic boxes considering the vital role that agriculture is playing in

providing livelihood to a large majority of the workforce in the developing countries.

The developed countries continue to give heavy subsidy in agriculture and trade.
This fact is now revealed. What would be the role of our country? I do not know what all
suggestions are being made in it. The hon. Minister 1s present here, and I would request
him to kindly tell us on this issue also.
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What are the subsidies that are being given? The United States expressed its willingness
to reduce the trade distorting support by 60 per cent provided three conditions were met.
Firstly, the European Union would have to reduce its support by 75 per cent. Secondly, the
spending on blue box support should be kept at 2.5 per cent of the value of agricultural
production. Thirdly, there should not be any limit on the green box opening. The WTO
Members are not required to limit their

spending on subsidies, which can be included in either the blue box or the green
box[ak36]. This is their stand. The USA should, therefore, have ensured that it would not
only be able to return 70 per cent of its domestic support first in the Green Box. It would
also succeed in providing more than five billion dollars in the form of Blue Box support.
How far are we going to put pressure on them so that this box system would be eliminated
and they would be forced to decline their subsidies? This is a matter of great concern. I

think the Minister will explain everything here.

If developed countries have a right to provide huge subsidies for their domestic
production in agriculture, the developing countries also have their rights. It is the right of
the developing countries to impose quantitative restrictions on imports to safeguard the
livelihood of three billion peasants. This should be enshrined as an integral part of the
Agreement on Agriculture. The quantitative restrictions system is withdrawn. That should
be reinstated. If developed countries have the right to provide huge subsidies, developing
countries also have their own right to impose quantitative restrictions. This point should

be taken note of. Our hon. Minister should press on that.
MR. CHAIRMAN : Shri Panda, how long will you take?
SHRI PRABODH PANDA : I will take 20 minutes more, Sir.

MR. CHAIRMAN: You do not have that much of time. There are many speakers and they
may not get time to speak. Please conclude in five minutes. Otherwise, there will not be

much participation.

SHRI PRABODH PANDA : All right, Sir.
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Developing countries should be enlisted to provide subsidies for domestic
products for domestic consumption in order to ensure food security. Developing countries
should be allowed to use the Special Safeguard Mechanism (SSM) in agricultural
commodities. This 1s very important. This time I think our Minister is also interested in
putting all these items here.

There should be expansion of TRQ maintained by developing countries beyond
the levels earmarked for specific countries and should be available to all countries without
discrimination. There are many devices and many avenues being resorted to by the
developed countries. Various non-tariff barriers imposed by developed countries also need
to be eliminated.

Under S&D provisions, developing countries may provide export subsidies
especially for adoption of higher technology, adoption of product and process standards as
well as to compensate for various handicaps, for financing, guarantees and insurance in
respect of product exports|[ KMR37].

[ am coming to another point. Today, I have noticed in the national newspapers
the statement by the hon. Minister that our country will not be allowed to be the dumping
ground of other countries. But what is happening? See the impact of the WTO on India's
agriculture in the earlier days. It has not only been studied by us but also by many experts
and intellectuals. The acting Director of the Delhi-based National Centre for Agriculture,
Economic and Policy Research has found that the first three years after the
implementation of the WTO agreement, we witnessed a major spurt in the agricultural
exports. The study estimates that the annual import of agricultural goods rose from
$1.190 million in the three years preceding the WTO to $1.996 million in the first
triennium after the WTO. In the same period, export increased from $3.725 million to
$6.530 million. But the favourable trend in the initial years of the WTO did not last long.

This 1s what I want to underline.

MR. CHAIRMAN : You have covered all the important points.
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SHRI PRABODH PANDA : In the next three years, we have witnessed a hopping rise in
imports and slight decline in exports. What does this fact reveal? This reveals that
imports 1s improving and the export 1s declining. Whether we like it or not, whether our
country wants it or not, the policy pursued so far has made our country the dumping
ground of the developed country. So, India should say in concrete terms that as to
whether it is in Group-5 interest parties or it will lead the G-20 developed countries. India
should lead the G-20 countries. India should play a pro-active or lead role. It should play
a leading stand so that developing countries can stand on the occasion against the

hegemony and designs of the capitalist countries.

I would like to say that our country will not follow the footsteps of the earlier
Government. Expectation from the UPA Government is much more. The UPA
Government has given the commitments to the peasants of our country. The UPA
Government has to play an active role. I think, it will not follow the footsteps of the
earlier NDA Government, which have succumbed to the pressure of the US hegemony.
So many points are there to be raised. A number of questions have been raised about the
role of India in regard of the WTO Summit. I hope the Minister will clear it, and he
would take the bold stand. The whole nation is watching. I think, he would not do
injustice to the nation. He would not do injustice to the billions of peasants of our
country, and fight boldly and stand correctly against the hegemonic designs of the
capitalist countries. With these words, I conclude[R38].
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sft T paAR g aumfa 8y, a9 #3599 B RG9S 98l dd W o o I8 g,
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g, ATdel Bl BISHR 84 Seled R e &1 Iure T 21 oifh a0 ey, .30, T €, g
HAG-HAd 4000 PNS BT A0 TF-TAR Aredl § a2’ ¥ el 3N fAoted g fpar 21 v a’w
AN S ¥ qaled SR felgs &1 31d § ok O k% Sl g4 I 39 &, HSRUT TSl g1l & iR
U TR% BH BIRT JadSl aTe} § SHIC PR I8 &, O ok BART Sl IfUAT DY U9 8, HeRU &, I8
USSR BRATON 3w @M Bl § A #Al S &1 &4 e Bl A b g8 S SRw aRkaw
T ST 8, JIF ATl Uel Sl 9 SMDRI B, 70 U Dl YA S T & T 39 150 §
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IR {6 Tt SR fieisd W 5 oRe W 89 SHIC &R %@ & IR GOl Ok AR WTET= 0 ¥ 4
TS 32 Tl U R® FAR BT UaRTdSl dex off 381 8, T RS ARHN WAGEN, . . (SFadr)

MR. CHAIRMAN : Your time is over. Please conclude. You wanted to go at 2.45 p.m.

s 3o AR fE8 1 T TP 89 WA WIGEN IR B € AR GO TG SARI IUA1 Wi &N
e H ST S el & 99 Hl BH 3w X W el 99 U7 ¥ B g¥ifely AV S amue enn fhb g
a1y IR AT T & <1 g1 Al D A H U G FHIG DRAT & R AT Bl g b 37 <7
@ fod iR fhari & fed o e # |
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MR. CHAIRMAN: Shri Swain to speak.

SHRI KHARABELA SWAIN Sir, can I speak from this seat?

MR. CHAIRMAN: Yes, please. Normally, you should speak from your seat. But I want to

save the time of the House. You can continue from here[p39].

SHRI KHARABELA SWAIN : Mr. Chairman, Sir, I do not have much of an expectation
from the forthcoming Sixth Ministerial Conference of WTO in Hongkong. It is because,
since the days of Doha Conference, practically nothing has happened. Since the days of
Doha Conference, practically the negotiations are running at a snail’s pace. If this
continues, this would lead to a lot of frustration among the developing countries and the
least developed countries(LDCs).

A perception is gradually gaining ground that the WTO has become a mechanism
of the developed countries and the countries of the West, to get market access, which has
already saturated in their countries, to the developing countries and to the least developed
countries. But we are all very strongly with the Government of India. There is no
question of any party just opposing the activities of the Government. We are all with hon.
Shri Kamal Nathji when he goes and fights for the cause of India. The Bhartiya Janata
Party, the principal Opposition party is very strongly with him.

Sir, in my small speech, I would just like to seek some clarifications from the hon.
Minister and I would make some suggestions. Every developed country in the world must
understand that there should be a level playing filed for everybody -- for the developed
countries, for the developing countries and for the least developed countries.

Sir, on this, [ am not much worried. It is because the developed countries are in no
way in a position to push their market access to our country. I do not thing that this
would be possible. As a Member of the Steering Committee of the Parliamentary Forum
on WTO, I was also present in the Cancun. We know, most of the resistance came, not
from the developing country led by India but from the least developed countries. The real

resistance came from the African countries, from the poorest of the poor countries, which
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never had any courage to fight against economic imperialism of America. They raised
their voice. It was the African countries, the have-nots, fought it out. Although we had a
group of 21 — we led the G-21 nations — we were on the sidelines just watching the poor

countries fighting the rich.

With regard to agriculture, the bound rates are high and the actual rates are low.
So, we have a lot of cushion. The bound rates, what we have, is actually low. So,
whenever they ask us to reduce it, we have a cushion, and we can just adjust it. So, from
that point of view, I do not have much of a fear. The only point is how to remove the
trade disparity regarding domestic support.

[ fully agree with the hon. Minister that there must be reciprocity in market
access. Now, the point is how to ensure parallel elimination of all forms of export
subsidies. I hope, the hon. Minister would just try to ascertain from the developed
countries not only about the elimination of all forms of export subsidies but also with a

credible end date. In the Doha Declaration, 315 December, 2001 was the end date. But

where is that 315t December, 2001? Today, we are in December, 2005. Four years have
already passed in the meantime[k40].

So, hon. Minister must ensure that there is an end-date and there should be
convergence of some elements of discipline with respect to export credits, export credit

guarantees and insurance programmes.

My next point is with regard to the identification of special products. That is one
of the major points of mine. It should have some special mechanism; we are having
altogether about 695 agricultural products; it has to be identified by the Government that
of these 695 agricultural products we have, which are those specific products which will
be endangered, if we enter into agricultural negotiation with other countries. The

Government must ensure that and they must find it out.
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The next point is this. My suggestion to the hon. Minister is that in India, in order
to compete globally in the agricultural field, we must modernise agriculture. The
investment in agriculture must be substantial — both public and private investments. Fifty
to sixty crops should be identified; they should be protected because they are related to
the livelihood of the people of this country. So, there should be absolutely no compromise
on those 50-60 crops.

The farmers of this country should be taken into confidence. The hon. Minister
must negotiate; he must talk to the farmers in different parts of this country, to ascertain
which are those agricultural products which should be protected at any cost.

Take the example of soya bean. Soya bean in Madhya Pradesh is one of the major
crops. If there is any compromise on soya bean, naturally, the farmers will be affected. 1
am giving the example of soya bean, but the hon. Minister should find out which are the
other crops which should be protected.

As the hon. Member Shri Panda said sometime back, let us not depend on the
conflict between the European Union and the Americans in the WTO. Let us not hope that
they are at cross-purposes and so, we will get some advantage. All of a sudden, some day,
we will find that they have come to some compromise or understanding. Let us not go
into that; and let us see to it that we have protected our products and we should find that

out.

My next point is — it 1s very important — about special and differential treatment.
That was the advantage that we wanted to have and Doha Declaration very specifically
mentions about those special and differential treatments. In those special and differential
treatments, we have three pillars — domestic support, export competition and market
access. The hon. Minister must ensure that.

MR. CHAIRMAN : Please conclude. There are five speakers from the BJP and the time is
30 minutes put together.
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SHRI KHARABELA SWAIN : The first speaker from the 10-Member Party took about

25 minutes and you are not giving time for the 145-Member Party.
MR. CHAIRMAN: There are five speakers from your Party.

SHRI KHARABELA SWAIN : I do not think that they will get an opportunity, since you
are saying that within two hours, it should be concluded.

MR. CHAIRMAN: Please conclude because other hon. Members also may take time.

SHRI KHARABELA SWAIN : With regard to cotton, I want to say something. In order
to just protect only 25,000 cotton growers in the USA, four African countries will be
ruined. So, there must be some domestic reforms[R41].

To enhance the productivity and efficiency, there must be domestic efforts to
reform. These should be ensured.

With regard to the service negotiations, my request to the hon. Minister is that if
the developed countries give ambitious offers on MOD-I, that is cross border supply of
services such as outsourcing and MOD-IV, movement of the professionals, then only we

could come to some sort of negotiations with others.

Environmental negotiation is another vital point. What is environment doing in
the trade? Why should environment be brought into trade? Taking this example, all the
Western countries have put all sorts of barriers against the products being sent from out
country to them. Glaciers are melting, Arctic 1s melting. In such a devastating
environmental situation, USA is not signing the Kyoto protocol. They still say that they
will try to bring in environmental angle to these trade negotiations, which we very
strongly object to.

What measures are being taken to integrate small and vulnerable economies into
the multilateral trading system without creating a sub category of WTO members? That is
one of the questions I would put to the hon. Minister. He should try to ascertain it. How

to ensure the increase of flow of technology to the
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developed countries? The flow of technology is one of the major points which

was raised in the Doha Declaration. Has anybody ensured as to whether there has been
any flow of technology or there has been any increase in trade-related technology
assistance. That was also one of the areas which could have been dealt with. How to
bring about meaningful integration of LDCs into multilateral trading system? How to
ensure it? In order to integrate the least developed countries into the multilateral system,
there must be skill development and capacity building among those countries and to
secure adequate level of funding for trade related capacity building. The hon. Minister
must ensure that there must be adequate funding source to the least developed countries.

The Minister must ensure adequate funding source by the developed countries.

I must ask another specific question. In Cancun, Pakistanis were saying that
theirs' is not an LDC country. They were saying that they were somewhere between the
developed and LDC countries. Have they found any such sub category for them? They
were demanding that they did not want to be categorised as LDCs with the poor African
countries. What has happened to that? 1 would like the Minister to respond on this.

In Cancun, every day in our hotel where we stayed, I found that India took the
lead. The representatives of other countries were coming to our hotel. Representatives
from South Africa, Brazil, Argentina and even China used to come to our hotel and India

took the lead of G-21 countries.... (/nterruptions)
MR. CHAIRMAN : You may leave some points for other speakers also.

SHRI KHARABELA SWAIN : Sir, [ am on my last point. I am also a Member of the
BAC, which 1s scheduled at 1500 hours. So, I will have to go.

Late Murasoli Maran made a very valiant effort in Doha. He safeguarded the
interest of India but at that time he was alone. In Cancun, India took the lead. I am not
saying that you are not doing anything but [ would like to know from the
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principal Party, what efforts has it taken in this regard because we will have to form a
group with all these developing countries and even the least developed countries to fight it
out because single-handedly it may not be possible on the part of India to fight for it.
With these words, I thank you.

SHRI MADHUSUDAN MISTRY Sir, I rise to speak on this motion regarding the
forthcoming ministerial meeting in Hong Kong. At the outset, I must congratulate the
Minister of Commerce who had safeguarded the interest of the millions of people and the
farmers of this country in the last WTO meeting. Not only that, he has provided even the
lead on a number of issues. He has protected our agriculture. He did not enter into any

kind of agreement or negotiations which may harm the interest of agriculture, small
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industry, intellectual property rights. He even protected our traditional knowledge on
which a number of countries are doing research and trying to show that there is an
original invention. In fact, they are not declaring the name of the country from whom
they acquired such a traditional knowledge. This is all for much of the apprehension of
the people sitting on my right who have always raised some doubts. I am also very happy
that the principal Opposition Party has done some constructive things today. They have
not spent their time in disrupting the Parliament. So, I am really happy and hope that they
would adopt this approach for the remaining days of the Session.

As you know, there are a number of issues which will be discussed in the
forthcoming meeting in Hong Kong. They include Agricultural and Non-Agricultural
Market Access, the trade related intellectual property rights, the trade environment and
the services sector. A number of points have been made so far but I do not agree with all
of them. I think Mr. Prabodh Panda has made a statement that the Minister was to make a
reference to a White Paper. But the papers that I have do not mention anywhere that the
Minister or the Ministry agreed to come out with a White Paper. I also congratulate the
Minister for having a very wide range of consultations with the experts, institutions which
are interested in WTO, NGOs which also have a large concern, academic and research
institutions, etc. If [ am not wrong I think the Left Parties have also submitted some 14-
page proposal containing their concerns to the Ministry. If I am not correct, you can
correct me. This is what I gathered from the newspaper reports. 1 am not making much
of the points in the sense that some of the points have already been made. In fact, we
have been pressurising G-20 and other G-33 countries that the developed countries should
reduce their subsidies which include all kinds of subsidies, namely, export, green box and
blue box. One of the things which I would like to say to the Minister since they have
already given a presentation in the WTO is that the developed countries must reduce this
in a very specified time limit which should be five years. The EU countries want more
than 10 years or so. I think the developing countries must stick to this time limit which
will give them much more leverage for negotiations with the developed countries. 1 agree
with my colleague from Opposition that there are special items which have to be
protected as far as agriculture 1s concerned. You know very well that this country is
highly dependent on agriculture. Our growth rate also depends on agriculture because

with the good monsoon the purchasing capacity of the farmers increases and as a result
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the economy also gets a boost. Now any negotiations which may harm or may be
detrimental to our agriculture and its progress in the country should be avoided. It is
because agriculture labour and all other sectors are solidly dependent on agriculture
alone. Take the example of myself[r42].

I hail from a artisans’ community that includes people involved in professions like
carpentry, building houses and such other things. The success of these professions are
largely inter-dependent. The profession of one class of people of artisans flourish if the
other related artisan groups are flourishing. One group gets work from another group.
Their whole livelihood depends on having a good monsoon. A good monsoon brings good
income to them in particular and to the rural economy in general. I am sure the future of
these groups of people are safe in the hands of our very able Commerce Minister and he
would negotiate in the best possible manner keeping their interest in view. I do not have
much to say on the agriculture sector as such. All that I would like to submit is that we
should stick to our position and stand that the Government has taken along with other

developing countries of the world.

Sir, as far as accessing the non-agriculture market i1s concerned, it has rightly been
said that it 1s not just one market as such, but the market of the entire developing countries
of the world. It has been mentioned here as to whether we should think ten times before
agreeing to lower our tariff on the bound items and as well as on bringing new items into
the binding. I do not think we should be ashamed of saying, ‘yes, we do have a high
tariff’. It is because we want to push our domestic market and our domestic industries.
But here a delicate balance has to be struck. On the one hand we would have to protect
our agriculture and on the other hand we would have to see that our agricultural products
get exported to other countries as well. A very delicate balance would have to struck
while negotiating or making a presentation on this issue. We have to see how best i1t can
be done with the G-20 countries and other developing countries of the world. I think, such
a decision should best be left to the Commerce Minister because it would certainly
depend on what kind of a situation will arise there on account of presentations being made
by Ministers of other countries.
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Sir, in regard to the service sector it has been stated that we need free flow of
professional and intellectuals and the countries should open their borders if they want to
access this market. I feel there would be much more pressure on us because of this. It 1s
because the developing countries see in our country a tremendous possibility and
opportunity for them in this regard. That 1s why we are likely to face a lot of pressure
from those countries for opening up our market and lowering our tariff on their goods in
this country as well as agricultural produce. I just wonder if such a thing happens and if a
dairy industry enters the State of Gujarat, then the entire milk-cooperative of the State
would simply collapse. We should stick to our stated position. It is because the interest of
the country as a whole i1s supreme. By remaining within the framework of WTO we have

to find out ways as to how best we could serve the interest of our farmers, intellectuals,

small industries, artisans and so on. I think, that is what has to be negotiated. I am sure,
the hon. Minister concerned is capable of doing that. I wish him success. He will bring
good news when he came back from there and would certainly apprise us as to what had

transpired in that conference in Hong Kong.

SHRI RUPCHAND PAL Sir, this is a brief opportunity to express our views. Rather it
is very brief. Even in a pyjama cricket, you have a certain number of overs by which you
can plan your programme. But in this one and a half hours, I do not know how to start
bowling and how to do the batting. Without wasting time, I shall directly come to the
points.

THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY
AND MINISTER OF STATE OF THE DEPARTMENT OF OCEAN DEVELOPMENT
(SHRI KAPIL SIBAL): They are changing the rules of cricket now.

SHRI RUPCHAND PAL : Is it that new rules are being framed in this one and a half
hours?

This opportunity has given me some scope to make some observations on the
situation and also make some suggestions as briefly as possible.
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The Sixth Ministerial Conference is offering opportunities and also challenges and
we should see as to how best we can use the opportunities and meet the challenges. But,
as known to all of us, in this unequal world, equitous, non-discriminatory, multilateral
trading system is a distant goal. From Cancun to Doha, when it was salvaged from total
disaster, hopes have been raised. Just like a millennium development round, it was hoped
Doha will provide opportunities for the developing and under-developed countries to
develop and come at par with others and trade will offer that opportunity to develop like
in poverty alleviation and all such measures. But as is shown in all this period, in this
inequitous discriminatory unilateral world, it is not to be like that. What is happening?
Commitments are being interpreted; confusion i1s being created; developed countries are
backing out systematically with a pattern and promises are not being kept. If I have to
sum up as to what is going to happen in Hong Kong, on the final draft that has come out,
our hon. Minister has rightly commented that it is disappointing. Even Pascal Lami has
been working out the arithmetic as two-third or something like that. But it all depends on
how this World Trade Organisation itself and the deliberations particularly in Hong Kong
are taken by the developing countries like the US and the EU. It is because the core issue
1s agriculture and at the central stage is the issue of farm subsidy, reduction of domestic
support and export subsidy which the developed countries are evading in newer and
newer dubious and innovative ways like from the Green Box to the Blue Box and from

the Blue Box to somewhere else.

I suggest that some clarification should be sought on this concept of Green Box as
to what do you mean by that. The original meaning i1s, when you are shifting from the
Blue Box to the Green Box, you are availing the opportunity. On the one hand, they are
reluctant to reduce the farm subsidy, domestic support and export subsidy which is huge
as a result of which agriculture in different developing countries of the world are going to
be ruined if the July package is to be taken into account. They are dragging their feet on
the subsidy issue. On the other hand, they are very aggressive on the issue of industrial
tariff and services. Now, we have got to be very cautious about agriculture and I have

some suggestions to make.

Removal of Quantitative Restrictions was done and it may be said that, within the

WTO framework, we cannot reintroduce Quantitative Restrictions. 1 will give you one
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example of textiles and clothing. The quota system 1s persisting and with certain sorts of
newer explanations, this is being continued. Why can it not be done like this? You know
that as far as India is concerned, agriculture 1s not commercial as such. It is our livelihood
and it 1s sustenance agriculture. On special products in terms of food security and rural
economy, we must have autonomous selection of such rights as has been demanded by G-
33 and we are a party to it[bru43].

The inequities and the imbalances that are there in the July Package should be
sought to be removed as best as possible. I believe that the instrument of quantitative
restriction 1s one such and removal of that quantitative restriction should be there. One
can say that it 1s not compatible with the WTO framework and all that. But this is, in

practice, continuing.

With regard to the special safeguards issue, particularly the special products issue
and with regard to the NAMA, our suggestions will be that instead of the line-by-line
stipulation, the average should be taken as the yardstick. After all, any commitment made
to the WTO is irreversible.

About the bound-rate, if we make such a commitment of line-by-line stipulation,
at a point of time, we will lose the autonomous right to go beyond that stipulation. In such
a situation, the average — earlier also that was there — should be taken as the yardstick. We
should not succumb to the western pressure. There is the pressure of the developed
countries which are always playing a game to spit on the developing nations. It has been
rightly mentioned that the Least Developed Countries sometimes feel let out, they are
being ignored. In such a situation, what is happening? In the name of giving certain
concessions to the Least Developing Countries, the developed countries are playing a very
dirty game to divide the developing countries among themselves also between the
developing countries and the Least Developing Countries.

About the Services Sector, as is known, India is most interested in MODE-I, that
is, cross border terrorism including the BPO and, also, of course, MODE-IV — Movement
of the Natural Persons. We do find that several measures are standing in our way to take
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away the opportunities of the emerging economy, particularly the Free Movement of the
Natural Persons, in the form of visa regulation and so many other things. Had I the time, |

would have elaborated on them. It is known to you all.

About the Offer List, we have already made a suggestion that water, health and

education should never be allowed to be incorporated in the List.

About the Financial Services, occasionally we find that the very important people,
particularly the US and of course, the EU, are saying that India should open up its
financial services sector. There is too much of pressure in the insurance and banking
sectors. The previous Governments, in certain notifications, made certain things. For
example, I can mention one or two things. In the name of sickness, the foreign banks can
acquire 74 per cent of the equity in the private banks. It is a dangerous proposition. So
also is the raising of the cap in respect of insurance.

There is privatisation of water. We do have our experience of Delhi and the
surrounding places. We know how the foreign companies can play havoc with the life of
the people in dealing with drinking water. So, it should never be allowed. There are
certain other sensitive areas in the services sector like quid pro quo, trade-offs etc.
Certainly, we have our demands in the areas of MODE-I and MODE-IV. But that does not
mean that we shall compromise in such a manner that our other areas will suffer
immensely and there will be damage to our basic culture, ethos and basic foundations of

our economy and all these things.

I shall conclude with certain words of caution. What happens in the negotiations is
the main thing. Sometimes, promises are made. I do not know whether he is in a mood to
make any promise. But there are certain dos and don’ts[R44]. Certain ‘don’ts’ are even
after the allurements and the pressures. We should not surrender in terms of, say, for
example, our basic needs about agriculture, our food security, our basic industrial needs.
You open up and in the name of competition, as it 1s happening, after the removal of the
quantitative restrictions our industries are suffering. The domestic industry is at the
receiving end. So, our agriculture is totally different from the agriculture of the developed
countries of the world which survive, patronise with huge quantum of subsidy which we

cannot afford. Our agriculture is totally qualitatively different. So, taking into account,
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remembering our situation, our ethos, our condition, our stage of development, nothing
should be done. We should learn from the past. There have been compromises; there
have been surrenders to pressure. The Government of India, its representatives, had acted
in a manner which is really questionable but this Government, this Minister, and this
Ministry has taken, I hope, lessons from the past. With the sort of experience and lessons
we have drawn from our past experience, we shall be very careful, very cautious not to
compromise any of the basic needs of this nation.

With these words I wish him success at Hong Kong. The Minister is here only. 1
wish the Minister and his delegation a grand success.

sft Arg g wvfa 78Iy, s # g <9 & AR @ favg SR e & dgd d99@ B &
gl ... (Interruptions)

MR. CHAIRMAN : The Minister has to attend the Rajya Sabha also.

sft #ire &g : 78y, &9 O 99 987 & Ao 81 fIed R Sed # Al @t 9o # 9 9
Ug WRA & AR 73 7 9 qall B Fet iR TREl 9T gars off &R Y Gell 7 Srae-oraet I &
oft| go1 el 2 5 g &1 Wt fears & o @1 53 S 9 @R &t 21 & Sean € & IRa @1 a1
f AR 75 2, a8 fRft oft fovg R Wed § URa @ Al & Rare e TE8 Bl I8 7N
rfdRe AIaT g 3R sHifery 89 ardbell grel off, e off daer &1 Ardolf-iee dR R AR
ST H Il fUwell YAt Bl ueiar B ot 3 favard & W ueiar o ot & 9faa 4 9 =i a_e
A WRd & Tl DI fBhrord DA | G181 | Db dob BRI 37qHd & b giar & R Wi fasiRia <o
g, AR® e & B <l &1 IR IR &AMUR 3 e &1 3 a1 =ed €, gaferg de Tmigera
® dG, SISl F B 99 & foly 9Rd & gdl Alhaw # Udrd oMy ¥, dd 8 drn A
MY @ra &1 off f6 g @t et il ok TNe <¥ e & RIeR 8| Yoitens! &1 721 iR
g - SISl | g & USIaTdl <91 999l ’2 & b g &l oI SUMdeEE & W 4 B b
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G ST B AN H GHa 8§, sdferg faxiiy w0 @ ™ g9 e) WA 3R fdvg d qer
JARTET & BT B WEAN of BY, I gRI QU Y WMeb & JAR Segcldll &1 afar givr 5 ¢
iR fopar| g1 eqdl ol § gerd fay o fb &1 FiSil R Yave 31 9ahd &l @ R 9 WReY
JT SaT WR 3R I¥D WA-A1 HiT Al 7l Al 572 89 fdvg IR & BRI A 37T &R < dl IRd &

fedl & arqper cEAMEE[145]1

eley, 39 9HY & TS Iqra) ISl B aRE § G 9ifdd & W 21 59 ¥9e ¥ U 989
gl TRy & faed emuR &1 2 8 & q16, Sy dal. F R 8N @ 916, WRd @ srferawen
DI FIT A9 U], 9T JHEH g3 AR $HDT b oiGl-ol1dl, Ueh deid-3iie, @rgec YR & &4 H Fad
H TRgd fran WY iR |ed 99 W Tdl oy, Rrad a8 [ivad o= 9@ & fFa-fea a3 &1 & faw
R BT ZR1 & g9 &A1 anfey |

qafd weied, § wear @redn g {6 o oe oWa W o’ Wahd § 6 fava 9% 3 T3
el &1 Sl qedihd fhal & IqD AR GHAT BT 6 3R AEE H F 2 IRT AEIE TN,
foreeft, ft ik Yt & 3R 9@ SUR 39H § AeW I1fd SMardl, THET 60 BRI, Dol dIH
3R forgram™ # o 2l

HElGd, AR a0 #31 $8d 3¢ & fb AN S $I 3R 98 B 7 3R 370+ G S B 2
T AU B W Fed § fF 3R & U I B Sl AWS g, S Yol ¥ 98 8 3frar 10 ufoee &
fRTa & 9310, o1 B9 g WHY B 918 gRT B fadiia S # onfier & Wi AR e w5 aga v
AT & A1 Hed & (b 319 JFIB], STUM IR SHAT Bl gorg giam H =i+ 3iR g &1 Sl
3 aTell &, Fifh fEgw™ dRad! o @l &l S9H 84 DI Qv T8l 8 Wohdl g, offdhd Tal &
A ¥, IR ® AW H SR YAEE] & AW H W BRI U dRaD! PR @ | T8 W U Fedls 2
9 W |t B e 3Ryl

HEIGd, BAN < H il NN $¢ Hidal W &l Bivgl & 29 I gedl ST W@l g1 AN Q9
& e § BT B RRIGR IR BF 8l & gl SUh T R & ? Jiwd N Sh 81 @M 8, ¥

i gdeR fordm & fawr & /) gfg & @ 8, Afd ufd 8aear Suwt § &t o1 &1 § 2 S¥dT U ¥
M@ $R 2 6 S facelt Sdve, Irgsd ok Al i 8 a8 s ok & srggpa 781 2
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AR <2 B Ui gacaR IUST H HAl & oy IHBT 98 g1 Aol 2 AR J&l R 8 fb gaR <o # ¢
T 2FIR IS H SHIOR HHT 81 BT 2l

AEIcy, ot ged H, il 9T |, A U Jaldl fhar o1 fh 31U <9 & SdRb & HIRE™
g5 BY B 918X I IAND AT HY BT T 3facd & 7 S9 IR ¥, 9ad § Y H3l Heled Bl AR
¥ QU U Sae wR {31 A g3, T e+l Hal b AU <¢ H Iaifed JRAT HEA sl 7 AR
qQY A HIET || gAY BN fy o IdRe HREE B gam d 3T ® 6 gw fagw 9 gfen
AT B | T A BAR < DI BiT DI AR &l ¢

ARG, T & T3 &, 3TY-3TU- IS Ty 31U &l @ = # ¢ g9 2l
fre 7 ‘o’ & T ) R 7 ‘R S A @ AW W e a1 fou € iR 3
RIS Hell W) AHfed IR W Fol & &1 9 fhd 9§ Sd R 304 < § & S arell Hff b ge
IR T oSt # fhfl W oRE Bl BIs FHeldl B dlal el ol sAlelY W ITd <1 § 39 a1
W @ 2l faed & ofeR g 98 @1 & 6 guR <u # il & § o Al 2, a8 afedaw ik
SHA & JbIael BH &l JAMUAA DT ATbe b <2 H 39 91d R FEl Blar &dl § 6 afenst &1 i
W Ulele, dfcraw Sk oEi # g afe S &w 7€ fbar wan, @ faeq @ W gwifaa @i, o
9 A O IRRIGT HAl W a1 B 8, Al Sl gD (U Tb od 8] GAY ¥ B 3R Flews! Tem
W SR <d 8, olf 304 o & IR QRS geq &l favy &ed 81 g3 et 2 {6 gar < +,
SRR & G919 © qrav[g, IERIDBT & eyl P R INHA & dravye, ol U Widfd IR gwer
el fpy o <o & &l W ufipa gwe oSl

weied, # A AT g b &9 <Ml @l Usel & Sl W §, 99 W HA off fER B gy,
O Ugd Pl dodhi | SBiM WRd @ f2di oI Rwrd & fog det fFar 8, S ueR EFwiT # g
arell Job # ft 7 URT B Bl BT U BT 3R ITB B/ HA[rpm46]| S AW & AT TR
fadi B fRPIAa Bl | AR U1 Gd I8 ¢ fb gAR Q¥ B Bl & FWR o1 A A 8, Iqeh!
fRBTd & forv 59 29 &) 43 3N IR T B, 59 96 & dic 99 W Jgi fagRr eFr =nfeu]
HIHR DI AU I §9 GEE & 3SR S il & Y o A1yl 3= 98 JImdi & qr H Much]
AT BT Gl
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MR. CHAIRMAN : Hon. Members, there is a request from the hon. Minister. He will
reply after the speech of Shri Devendra Prasad Yadav, because he is otherwise busy. So, 1f

the House agrees, 1 have no objection.

SHRI P.C. THOMAS (MUVATTUPUZHA): Mr. Chairman, Sir, we have all given notices

and are awaiting our turn to speak. How can he reply to the debate now?... (Interruptions)

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL NATH): Mr.
Chairman, Sir, if the House so desires, what I could do i1s, I will go to Rajya Sabha, make

my statement there, finish with clarifications and then come back to reply here.
SHRI P.C. THOMAS : Yes, that 1s the best thing.

SHRI BRAJA KISHORE TRIPATHY (PURI): Mr. Chairman, Sir, all the parties should
participate in the debate and then only he can reply.

SHRI KAMAL NATH: That is exactly what I am saying.

MR. CHAIRMAN : If the House agrees, he can go to Rajya Sabha and return for giving
reply here.

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: This is not good. Whenever the House has taken up a discussion on a
subject, the Minister should not have a discussion on the same subject in the other House.

That is not proper. He cannot be present in both the Houses at the same time.

Mr. Minister, you can entrust the responsibility of making notes of points made by
Members to your Minister of State and go to Rajya Sabha, but the reply must be given by
you. We have no objection to your going to Rajya Sabha now. The sentiments expressed

in the House must be reflected in the Hong Kong Conference also.

SHRI KAMAL NATH: Yes.
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MR. CHAIRMAN: How did it happen? When an important discussion is there in this

House, i1f the concerned Minister is not present in the House, it is not a good thing.

SHRI S.K. KHARVENTHAN (PALANI): Mr. Chairman, Sir, an assurance has been given
in the House that the Tamil Nadu issue would be taken up at 4 o’clock. So, it should be

taken up at 4 o’clock. ... (Interruptions)
MR. CHAIRMAN: Yes, it is agreed.

Mr. Devendra Prasad Yadav, you may speak now.

sft II= IS ATqd AU ARG, 3T -6 Bt 966 H oM 9 Ugd, 9ded wed §# - WTO
WS a8 W g, T8 A e IS "Egd &1 a8l 8, dfed ANy HY U IUH W B ATID
f2d 3R g & faarmela o & f&di @1 W w&@= 3t a1d g

[T #Ee, 3l T S 989 g8 © - dTe Qlel 81 AT Dh &, IUH TN B Hil I
g @ 2l o g, 3 &1 751 &% aakll § &= ¥ @ &, T2 Q&1 & AT ST $I ardl sl 59
R WIS P Y BTy Aial 7 8, 98 SU1&T 98k 2| H I8 77 gufely <1 Fredn g, Hifd o0 & Aush
fed # var g Fsiar 7 81, e g < @ Rl @ 9 drg wwstar & gl WTO &, @
IR Tidhear TNRATEE S ¢ €, S99 9 9@ 98 & - SMRed adie, M ma quie uigw, dde
TR 3R Taguie BafifesExE[R47] | sad W) favg § it Wt feami @ dwn 2nft, aifte gar
Y YR B fhaml @ A aed e 81 WRd H 65 Bers o MfAd o fpaE € WRe A g,
Wt B arel AT T, TR oifadr Bt w menRa 7, WRa @ e e w g iR gl
WRa # 90 Pre IRAR gfEwma A 100-125 0 wfQre et 8 wiafs smRer s feami ot
SoeT =l # T 21 TR 9 9T $1d IRAR AfeSt <1 21 98 |l 39S @ AW W)
TS & M R A1 B 3Alfq & AW W < Ml &, df ARBI 30 <% H AledS! Pl HA el
FHeAT arear] VAT RRAfa S spiRe Sy faesfia <91 €, 9 faerasfiar <= # 3rqer #idhe €911 ared
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g, 5w S faerrefial S @1 SveeNd Aide a1 dled &, I8 o 9did 2] § sifery s
dId IR SR 1 =TRdT § b SMReT S &% &1 1Sl ofd HRd H Iu& 81T dl 98 Wil &% W BT
YRA @ oI W g8 Wil & W IUT 8l SR, i g8 agd Salal Afeisl 2| Afeqsigad FHRBI
3R R Y HT A R H 3T W A HRAT HfT SAGHT & JhEel § 98 I Tl &l
SR | 39w fPed 7 9 ARa & A @t sefawt W) puwEa ws T, g¥iifer IRa @ axaror
et BT ST & oy, s dieaed & oIy T8l @ia a1fey| WRd & faoell 3FreT uR hraver
afert syt @t =Ry | # gfifery /i RAT AT § 39 W Xd ol drsdl g, Hifh sl IR o™

arel H fSFee g1 o1 3R T8l & dla Dg+ H H &1 Hal TN “The key concern of India in

agriculture has been adequately safeguarded in the Declaration.” ¥®E @1 gaf, 98 #
T ATET €, S 984 8 higed &l “We commit ourselves to comprehensive negotiations and

add substantial improvements in market...reduction with a view to phase out all forms of
export subsidy and substantial reduction in trade distorting domestic support.” g8 fSxeifén
SHfted wure fhd @' T g, ol WRa A mm quid uige o fal @l <ar g, S MR IEl
T 4T 7, I o8 SRET e quic war 131 2l I8 9 8, I8 Sfhe At H g2l dg
H 9gd SR M, dfd @iar ggre Fdhelt giear, # i qReitell ARA St D 98d gdrg < 1 dredl
g o @ 9 fQdud 81 M, S'M HAIHT § URA b T DI Aol A M ATl Afp IFDT Refee @
31, IHhT Retee T8l M1 T @1 2l H&l 1 Hel Wiv 1991 H fdd § g9 1, 31d 89 39 d1d Bl b
¥ BIS gl 8 ¢ fb & AT ordl die @ €| WY o IR g T o 89 FR W oS AR RE €
{IY BT RN T?

S 3. H BIR U B A fBdl B HA GfEd fHar 9, w9 Jwwe far 9, uw
9gd Sifcd wardl gl § dea1 aredl g [ s foy <o &1, 99 @, drel drl @I iR faered
<E BN @Sl A1 BN A BT ol ff SRy HE W Udhvle BF B OeRd gl S # FHEAr
qEdl § b Ps a8 D Al Ga W §, o Fareciefed @R Io off g 8, 9gd wal I
ugel fAiarel forg 6 89 <l &1 68 Uaawragey = fhdr SR, g9@l s<ioid Ul 9 fhar gaim &l
ST & 9 91 DI Hel el g b 3@ 39 e & = &I gwAd b ¢ fSwifén sifes
U HUAG. P AET TR TS AU, TE e & eRu RgwE & geiRl fhae
AMHATAY HRA &l H¥ BT el fha, ei durd 9ar @il 8, i@l =0 9a1 8 g 89 S9dl
AHBNI o el < urd [[148]

fegwe @ fRIfy a8 & 5 fPami & snoean &3l usdl 81 I8 HATd a1d &l seial
® 57 Wicl 9ig Hl feg@™ & fhami @1 aHOR o o A= & BRUT STHSAT B DI a3
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Tl g1 I8 Bis ol qrd &l g, fhY ae dIg Wt IReR 811 U g "e & g ¥ U o fan
g1 H9 g% H € U WY d Dl fh g qHsiiar 781 8@ A1 98ax 81| g% @HLdr A8 g 9 Bl
qS! q1d T8l B g HSId & oI ¥ & AU fadi @1 W™fEd fhar s =nfyl # e |edn §
fh aTeR W S M MY, IH W BISCR (AT TS T DI AIRGR Ihlerd [ded H9 W 8l A1y |

B9 HHICIYE H 6 IaW? U wedlelgy IS &, ol faqel Joobl gr1 Icutfad &, Si
IMAHBT gR I 8, 98 BAR <¥ DI Alfche ¥ I foga™ &1 faceht s @ s uee
SEQT | U8 98 AE@qul a1d 2 g9 310 o Bl fage Hff Scured &1 s uSs T8 1 &, 9
THR BT GG HHT ol DI Ooxd gl I VAT B TR AT HRIST [Harl Hi ATOHfAHT IR G S &l
S I8 U¢ W @Rl I 8l Mg 9Rd & ffegaven fham &k off w AR &=l 3,
gAifer #9 59 91 &1 e |

Sgl db ufagl &1 9ard g, forad arfdhe tad 3rdr g1 I8 Hifhe TR T 87 ST
#aod & fb oMy Aifbe # faqel sm & forg gelt g ¢ AWI &7 o &ff Scares &1 diWr &
Jfed AfTS! T8l & Gdhd ©, DHad TP G dP o dfeds! § ddhd &l S99 QI T8l & qad ol
SISl Fedl @ b gl S |fedsl 8, 99 ufiugicas a8yl fAereie o ot |fee! aerd|
SY fapfd <l & wwifess # SaR SR 84 Yol e <l 3961 a1 9™ 81, # SHDI BIel Wl
IR o1 aredT gl o R H g &1 Wl g7 620 w0 ufd fdacd ol s<gdlsh &g @1 2 &
3 60 ¥ 70 UfA9 d% =SVl 620 WUY H ¥ AT 60 UfAWd ge e a1 fhd=m gaw? dad s
qT O @ A wad & ufa fFacd g @1 9 BTl 9 $E W@ B [P ors |l Wl & gHeadr iyl
SHPT Adcd I8 ol 6 fHami & el &1 iR Jerar Y| a7y ueer &1 a1 YR & dig AT ¢
1S9 S8l IR W 6 HIT BT 8, d81 ATHSAT DI AR Fgrar SRy | I8 IR 9gd & WA 2| e
Al ORI AT H dal T o b 39 M 3id R e | ifch 31 wor Wi §RTRIT § 8
ST Y8l ®, SUH g HY Sib 8NN, Rifh Tg UK & WH el ol 2l 9 b AU fad & forg
IET DI R 2l GBS oIhY 3T o & Y& H &S 8IF Dl oivwd o

RATQR & Sl ATIR Al gl T, I9H Hal AR A DI A DRI TR & e
B WRA 1 WReR faRie fhar en[MSOfficed9]l w4 foRlg & HRU ol ooz @ a6 SWRIG e
B! RIAMYR aral A 9TeR HREAT S A | oifb 3/q 8ihT ardl § o1 81 %8l 8| SIIbi drdl & JRd
H WRAN @, TR g+ 989 Bl ¥ 9-d0F, aR-aR R gew T8 gdr, SHH Adddl X
DI SRRA | BRIGHT d1d] © Y H WRBR WG DI R A e HA F1 WA [HA1 S @ 2
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gAY H WRBHR @ 39 R H | s 3R WA@Y HRAT1 dredl § b THed & qrod § S aATelehl
¥, e A 4 9 wfid & &1y B o @1 8, SR ugd 9 & R | Tele 9 R
PR G T o] sy YR Bl U e TR ST ATV 3R S Dl avarsl I JdT AR FHSd
BT AT BT FTEd 8, SDT SINGR favIer BT =nfRy|

BRI ® 96® H TRHR T U& IGH qorsg #4441, it HHATT St o = =l § HE
aredl g & fod N HHa R pe RIgRE & iR <91 & fhari o g s, g f&a
THURY! Bl HH DR B D Fdled W Pls qHICT el il Ay 3R TRIPR FS &I AW d
M WRHR BT WAfHHar Ra-1 ey

# 39 RIS DI AHerdl Bl BT Bl gl

MR. CHAIRMAN : Now, Shri C. Kuppusami. You please take only two minutes.

SHRI C. KUPPUSAMI Sir, I rise to take part, on behalf of my Party, the DMK, in the

Discussion on the forthcoming 6th Ministerial Conference of WTO to be held at Hong
Kong.

Sir, the House may recall the contributions made by our beloved leader, our former
Commerce Minister, late Thiru Murasoli Maran for whom not only our State of Tamil
Nadu but the entire country is proud of, in the WTO deliberations, at Doha Round,
wherein he not only convinced the developing world for safeguarding the Agriculture
interests and labour interests of the Third world countries but the developed countries also
and turned around the WTO discussion in favour of countries like India and other
developing ones. Our former Commerce and Industry Minister, Thiru Murasoli Maran
who had represented India at the Doha round, despite his ill health, as he went to attend
the Conference after his heart surgery, protected and safeguarded the agriculture interests
and labour interests of our country.

I would urge upon the present hon. Minister, Thiru Kamal Nath also to leave no
stone unturned to protect India’s interests in the negotiations.

India is predominantly an agriculture country and our economy is based on agriculture.
The interests of the agriculturists should be safeguarded. The public distribution system

28/62



11/14/2018

should be strengthened instead of dismantling it. Similarly, the policy of giving subsidy
and providing minimum support price for most of the commodities should be continued.
Land reforms and land for the tillers should be continued and should not be given a go
by. On the labour front, the interests of labour should be protected as unemployment is
increasing day by day. Collective bargaining power should be retained and minimum
guarantee should be provided to labours who are in formal and informal sectors.

MR. CHAIRMAN : Now, there is a request from the hon. Minister. He wants to reply to
the Calling Attention moved by Dr. Chinta Mohan now. If the House agrees, then I will
allow him to reply to the Calling Attention and then this Discussion under Rule 193 can
continue. What is the sense of the House? If the House agrees, then I will allow the
Minister to speak.

... (Interruptions)
SHRI ANNASAHEB M.K. PATIL (ERANDOL): No, Sir. ... (Interruptions)

SHRI B. MAHTAB (CUTTACK): Sir, we have to participate in the Discussion under

Rule 193 and to give our views. ... (Interruptions)
MR. CHAIRMAN: It is a matter concerning the flood situation in Tamil Nadu.
... (Interruptions)

SHRI S.K. KHARVENTHAN : Sir, the entire Madras is marooned. People are going by

boat from one street to another. It is a very serious situation. ... (Interruptions)

MR. CHAIRMAN: Nobody can speak now. The Minister will reply to the Calling
Attention.

... (Interruptions[1h50])

MR. CHAIRMAN : Speeches are over. If the House agrees, I will allow him to reply to
the Calling Attention.

... (Interruptions)
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SHRI A. KRISHNASWAMY : Sir, the Cabinet Minister should respond to our Calling

Attention. ... (Interruptions)

MR. CHAIRMAN: All of you have spoken in the Calling Attention discussion. There

should be no further discussion. He will give a reply.

... (Interruptions)

SHRI A. KRISHNASWAMY : We want the Cabinet Minister to respond.

(Interruptions)

MR. CHAIRMAN: Almost all the hon. Members from Tamil Nadu have taken part in the
Calling Attention discussion. You have amply raised the situation that is prevailing in
Tamil Nadu. If you agree, the hon. Minister will reply.

SHRI A. KRISHNASWAMY : He has already replied. We are not satisfied. ...

(Interruptions)
MR. CHAIRMAN: If he has already replied, then what more do you want?
... (Interruptions)

SHRI A. KRISHNASWAMY : A Cabinet Minister should respond to our Calling
Attention.

SHRI K.V. THANGKABALU : We want responsible answers.... (Interruptions)
MR. CHAIRMAN: Do you want a Cabinet Minister to reply?
SHRI A. KRISHNASWAMY : Yes. ... (Interruptions)

MR. CHAIRMAN: Please be seated. As I understand, this morning you wanted a reply

from a Cabinet Minister. The Minister for State has already replied. I presume the
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Members are not satisfied with that reply. They want a reply from the Cabinet Minister.
That is arranged. If you agree, you will have a further reply.

SHRI A. KRISHNASWAMY : All right.
SHRI K.V. THANGKABALU : We also want to seek some clarifications.

MR. CHAIRMAN: Not now.

SHRI ANNASAHEB M.K. PATIL Sir, the 6! International Ministerial Meet of WTO at
Hong Kong is going to be held from 13t to 20t of December. As you may be knowing,

the 4 and 5™ Meets of the WTO at that time were represented by Ministers like M.
Maran about whom the DMK Party Member had already said what he had done for the
country. Similarly in Cancun, Mr. Arun Jaitley was there.

Sir, WTO had failed to arrive at a consensus on certain diversification of issues
which were talked earlier in the first three Meets. So, they had emphasised that our
country should be saved from the invasion of the European Union as well as from the
United States making India as a dumping ground. In fact, the G-20 countries had
assembled and got together with the idea that the poor countries should be saved from the
rich countries on account of WTO which is going to definitely invade the poor countries.

At present, there are issues on that ground, particularly in three sectors, namely
agriculture, industrial goods and services. I am not afraid of the two sectors, particularly
the service sector and trade. But agriculture is an important sector in this country. As you
know, more than 70 per cent of our people in the country are from the farmers’
community. This country’s total economy 1s dependent upon the farmers’ livelihood as
well as their situation. Therefore, I feel that the representative who 1s going to represent in
Hong Kong from our country should bear in mind that this country has 65 per cent of the
farmers and the other countries, particularly the USA and EU, have only four or five per
cent of the farmers[m351].
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Therefore, the whole issue lies around farmers. The main thing that he has to
consider is as to what we have to export and as to what we have to import. As we know,
we cannot import goods that are in ample number or are in plenty in our own country such
as wheat, rice or food materials. But we have definitely to import to meet the necessity of
the country, namely, oilseeds, oil and to some extent good quality of cotton and other
things. We should not have to import things like dairy products and some other products.
Therefore, we have to keep in mind that when we import indigenous products and
produces from the farmers community are safeguarded and we have also to keep in mind
as to what we have to export so to encourage the farmers of the country.

Sir, these are the three areas. Particularly farmers’ interests have to be
safeguarded. One is that ' "RI9 Td fqeRid <9 & v 91U U GRamsrs Sy, fa9n vd =R

ggR ' that 1s special and differential treatment, vishesh utpad, that is, special product,

and vishesh surakshatmak tantra, that is, special safeguard mechanism; Wffear & MeR
W T B Sl I9a q1e & A graisii H el @ve ¥, fUsdl a1 #ifcr § o foiy forg g 9,
I @ oM =@feyl  This is very important aspect. EU and USA always inter-mix the

subsidy among three categories of areas, namely, Zones - Amber, Blue and Green. They
should not be inter-mixing from one zone to another so that they can take the advantage of
one zone and another zone because they can shift it to one-another region. Therefore, we
should be particular and we should have a definite stand on that ground so that we are not

going to lose our grounds of the agriculturists.

Sir, there are three types of main issues. Particularly India can push the EU and the
USA for eliminating their domestic and export subsidies. Secondly, what we are going to
negotiate is to protect the special products on which livelihood of millions of Indian
farmers is depending upon. And the third one as I have already stated is to safeguard the
existing special mechanism. These are the three things that I have to say.

SHRI K.S. RAO Sir, in the international agreements, national interest is supreme. No

nation is interested to sacrifice its own national interest no matter what type of agreement
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it enters into with various nationals of the world. If USA and EU and most of the
developed countries were to coin some clauses or some agreements, would they be
interested in other countries? No. It 1s only to see that they find their own market. They

want to find market for their products. They want to build up all these things[t52].

When [r53]it comes to the question of industrial goods, all their love for India and
China and the underdeveloped countries is only to find a market for their products. In
America, it 1s said, only two per cent of the people are living on agriculture; while in
India, not less than 60 per cent of the people have to survive on agriculture. It is a very
serious matter for us. We cannot sacrifice the interests of the farmers in this country by
entering into an agreement in a haphazard way or in a hasty manner getting lured by their
concessions that they would give some advantage to us in services and industrial
products.

16.06 hrs. (Shrimati Sumitra Mahajan in the Chair)

It is said that in USA subsidy is being given to agriculturists in a big way. When
they give subsidy to their own agriculturists, naturally they could export their
commodities at prices lesser than the price at which we are producing them here.
Already my predecessors have stated that since the Minimum Support Price was not
remunerative to the Indian farmers we have been reading in the newspapers that they have
been committing suicides. In addition to this, if we were to open up our economy to
foreign farm products, the number would be enormous. It would run into thousands or
even lakhs. So, we have to protect our farming community first and then think of any
other thing.

Why do they restrict Indians from entering America? Today, America is putting a
limit on the visas that they give to foreigners. They say, they would allow only 60,000,
70,000 or 100,000 people in a year. If they want free trade, let there be free movement of
people also. Our country has got an enormous number of technical manpower. That is our
asset. That is our resource. That is the source through which we could earn foreign

exchange. That is the source through which our people could live comfortably. They are
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putting restrictions on a commodity which is available in plenty in our country but they

want us to accept everything that comes from there.

We were exporting prawn from this country to America. When they found that it
was not in their interests, they coined a new expression, ‘anti-dumping duty’, and
suddenly levied it at 15 per cent on our prawns, which is against all international

agreements. So, it became unremunerative for our farming community to raise prawn.

More recently, I read in a newspaper that one of our non-resident Indians, Ms.
Neelima, working in a software company in America was being victimised regularly and
harassed by her own white colleagues on the ground that they were jealous of outsourced
jobs going to India in a big way and also Indians getting jobs in America while the locals
were not getting jobs. They were harassing her regularly. While the management agreed
that they were harassing her, it could not secure her interests. They have only secured the
interests of the local citizens. So, it is common knowledge that national interest is
supreme. In our country also, we should feel that the interests of our farming community

IS supreme.

Tomorrow, if we permit, by reducing tariffs and removing restrictions, free
movement of foreign farm products into this country, our agricultural community would
become unemployed. When they become unemployed, where would they find alternative
employment? They are all trained for generations to raise farm crops. They cannot be

taken to the industrial sector or the services sector overnight[r54].

Then, imagine what will be the situation in this country. It is terrible. So, the hon.
Minister must be extremely cautious when he deals with these negotiations, keeping the

particular and specific thing available in this country.

Madam, it was said that a thousand years back India was doing one-third of the
world trade. Today, it is reduced to about six per cent or even much less than that. It
may be because other countries have become more materialistic and we are more
spiritualistic and they have taken the advantage. It is not because we lack in intelligence

or talent or ability.
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Madam, in regard to the farm products, patenting is a surprise sometimes. When
we go and read some of our mythology, neem tree has played a very vital role. It has
become useful in medicines and so many things. Now, you will be shocked to hear that
some of the western countries are trying to patent on neem which is actually our source of
strength for thousands of years. So, likewise, when it comes to the question of farm
products, we have to be extremely cautious, safeguarding and asking for special
conditions favouring our country, particularly developing countries in regard to

agriculture.

When we reach a stage in our country, if people were to depend on agriculture only at two
per cent or four per cent growth, then there will be a level playing field, there can be
competition and there can be mutual agreement. But conditions are differing from
country to country. We cannot accept this. So, I would request the hon. Minister to see
this aspect. 1 am sure that he also made a statement that he would not sacrifice the
interests of the farmers and make them unemployed. As has been mentioned by many of
the hon. Members that they want to close the discussion early, I do not want to take long
time. Once again, | would request the hon. Minister to be extremely cautious, more
particularly about the import of farm products into this country, which will destroy the
entire economy of this country because 600 million farmers are dependent on farm
products.

MADAM CHAIRMAN: Now, we would continue with the Discussion under Rule 193.

SHRI B. MAHTAB Madam Chairperson, we are discussing on the role of India in the
WTO with particular reference to the forthcoming Sixth Ministerial Conference of WTO
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in Hong Kong. Very often, we hear statements, like, “WTO is a necessary evil. India
should remain at the WTO.” These types of statements are very uncalled for. If India is
not a part of this rules-based system, the country would have to deal with issues

unilaterally and in situation which can best be described as ‘survival of the fittest’.

Indeed, with one per cent share in the global trade, India can challenge today the
mightiest at the WTO if its interests are violated. This has happened as India won
several disputes at the WTO rich nations like the European Union and the United States.
For that matter, this can happen with any WTO Member. This explains why China was
desperate in joining this body, and big countries like Russia are expected to join soon.

We have travelled a long way from the Dunkel Agreement and Uruguay Round.
Now, the Minister of Commerce is more geared up to face the international players single-
handedly. We can go in for the service sector but we have to open up.

At the same time, I would also like to mention here that there are no permanent
friends and foes in politics, it has been often said. Politics have strange bedfellows. This
should be the case when India takes its position at the WTO. The world has changed
since the old-fashioned third worldism of 1950s to 1980s. India has learnt this lesson at
the WTO forum. We have built up coalitions. But such coalitions have to be issue-
specific, as we have today G-20 coalition on agriculture. We should enter into such
coalitions after a thorough analysis of India’s offensive as well as defensive positions on
specific issues. The bottom line is to take position in a manner so that the Doha Round of
WTO Negotiations 1is a development round, not just a market access round.

Since the early Nineties, as | have said earlier, there has been a paradigm shift in the
approach to economic management in India. There is now a greater recognition of the
significance of market -friendly processes in the economy. However, this does not mean
that the Government ceases to be responsible.

In the forthcoming World Trade Organisation Ministerial Conference at Hong Kong,
China is expected to provide an important space in brining the comprehensive Doha
Round of Negotiations, commonly known as Doha Development Agenda (DDA) to a

successful completion[kS3].
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The DDA was launched in 2001 at the Doha Ministerial Conference of the WTO.
The Doha Round, with the stated goals of improving the livelihood — this is more specific
— of billions of people living in the developing world, 1s at a critical point and that is why,

it 1s of immense importance for both the rich and the poor countries.

In 2003, the Cancun Ministerial Conference of the WTO ended abruptly due to the
conflicting interests of the poor and the rich. While the developing countries wanted to
finish pending issues mostly on agriculture that affect them the most, the rich wanted to

talk of new issues that would benefit them the most.

After Cancun, initiatives were taken by the WTO members to re-start the talk in
Geneva. Finally an agreement was reached to have a ‘Packaged Framework’ called ‘July
Package’ by the end of July 2004. It provides broad guidelines to move forward on key
negotiating areas. India played a major role in arriving at this Framework. The
Framework of modalities decided by the WTO members in July 2004 is guiding the

current negotiations.

It is expected that negotiations before, during and after the Hong Kong Ministerial
Conference are going to determine the future of global trading system under the WTO and
more significantly, will have a serious implication on the long-term development agenda,

particularly that of the poor countries.
Now, I come to the present scenario.

MADAM CHAIRMAN : Now you have to conclude. Only five minutes can be given to
each hon. Member because there are more than ten hon. Members who want to speak on

this. So, please be brief.
SHRI B. MAHTAB : But those ten hon. Members are not from my Party!

MADAM CHAIRMAN: But we have to take care of all the hon. Members, and not

merely those belonging to your Party. Please conclude now.

SHRI B. MAHTAB : I will try to concise my speech.
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There are three aspects which need deliberation. The first which is discussed was
agriculture. I will come to the other two aspects later. The first aspect here is increased
trade. Firstly, I want to make it very clear that Indian farmers do not indulge in
commercial activity. Trade is something different; farming is something different. But the
general perception throughout the rich world i1s — because of the Western perception —
agriculture is trade. That is the basic difficulty which at one point of time we face.

Increased trade, that is, more market access through tariff reductions, reduction of
domestic and export subsidies are the three pillars of agricultural negotiations. The Doha
agenda calls for three things: one is reduction with a view to phasing out all types of
export subsidies; the second is, substantial reduction of trade-distorting domestic
subsides; and the third is, substantial improvement in market access.

While the first two are not applicable to India, the third one is and here lies the
importance of ‘special products’. We should continue to insist on maintaining substantial
tariffs on those products, which are concerned with the livelihood of millions of farmers,

thus, ‘special’.

One of the earlier speakers mentioned about soya bean. I will mention about oil
seeds; so also apples of Himachal Pradesh, and cardamom of Kerala. State specific
products are there. Oil seeds could be a product on which India could ask for special
status. The rich countries are still providing huge subsidies and high protective measures
to their corporate agriculture. No concrete agreement has been reached on any of these
issues[RS56].

There 1s a deadlock in agricultural negotiations. We have very rightly taken a
stance that we will not accept any formula for tariff cut unless the European Union and
the United States reduce domestic and export subsidy and also provide concession to the
Indian exporters. We should continue to insist on no tariff reduction or minimum tariff
reduction. Special safeguard mechanism for special products identified on the basis of
land holding pattern to ensure food security and rural development should also be looked

into.
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I come to the second aspect, which is production of industrial goods. The WTO's
language, negotiations on industrial goods are known as Non-Agricultural Market Access
or NAMA. The Doha Agenda aims to reduce tariff and non-tariff barriers. At present,
negotiations are progressing slowly as no substantial progress has been made on the issue
of the formula for tariff reduction. Along with Argentina and Brazil, India has proposed
for a tariff reduction formula which will help developing countries' industries to compete
globally. We can only look at it after the formula for tariff reduction is agreed and that too
on voluntary basis. We cannot accept zero for zero tariff cut proposal. To explain it, if
the European Union cuts tariff to zero for a particular product, India may not reduce its

tariff to zero for that product. We cannot accept the i1deas of rich countries.

I come to the last aspect, that is services. As we all are aware, service negotiations
are based on bilateral “request and offer". However, as of date, this approach has not
yielded a balanced and substantive output. Rich countries like the European Union and

the United States have not offered much in terms of

providing greater access to other WTO Members, particularly the developing countries.

We are in an advantageous position no doubt but our services are not being taken care of
by the rich countries. More importantly, their offers are much less on sectors which are of
importance to India. Rich countries want the developing countries to open more sectors
such as telecommunication, retail, etc. for Foreign Direct Investment and here comes the
problem. More access through FDI route would reduce policy making space of poor

countries.

Service negotiation has become more complex as it has reached a stage where
countries are preparing for inter-sectoral bargaining. We can play a very greater role, a
proactive role, in the service talks. Our major interest lies in cross border trade, that
means business, knowledge process outsourcing and temporary movement of

professionals, both skilled and unskilled.

With these words I conclude by saying that India should liberalise sectors to get more
services in other developing countries. We can have friends in that level which the

Government 1s driving at but in the other two sectors we have to be very cautious.
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Especially, in the agricultural sector we have to be more cautious because more than 70
per cent of our farmers depend on agriculture.

MADAM CHAIRMAN : I request all the Members to be brief.

SHRI SUKHDEV SINGH DHINDSA (SANGRUR): Madam, how much time is available

to me?

MADAM CHAIRMAN: You have got five minutes only.

it gaca g dear avmufa oY, smsr St J1eF uTver St A € 98 9gd AUl JIeE 81 gt #
ST g0k FARREIRTS S I3l Sithd B ST &l 8, 98 89N <% & fHAMl & [T &1 HFll He
ST RS 21 TSl HY W aR% W Gl B, A AR A Pl )R SR faar 21 # g7 weqy oxal g 6 ug
fHd urél &1 warel T8 8, U QU b1 ATl 2l QS H RNl ARA S MY A, IBH AR BT DY
9gd 3T ARE W AT oI, Al ITH Py YHIHT &l 81 Fehl| BIPHA H B0 Sicell il MY o 3R
I W20 FAIER, IABI FJcd o, i agf W W ®Ig gt T8 81 wa1| o R # S a1
P BN O W B, W DY BN? offed § A AHT St @1 qerg o arean g TR s
e § @El ¢ fr a8 feaml &1 g T8 89 S

# Uoe ¥ rar g, e sreferaven il i SR gl 99 A1 qR <9 B reieaRen & Hif
W ARG 8, <fbd S1d 4 A< b1 @< g3 8 AN ure] RREMT Sibrell <o ik # goar favig
HRA I R &l T 39d fRy gafery o < € Fifs s fami &1 9gd Jea™ 2nml afe &1
U giiHe 81 e 7, e an # 89 g9 @ 7, A1 i &1 fhue we 8@ Sgn| ioie | HfT |
®s RD1S g7 &, RrH u-gacar HfT Iaured § ffSrar GE@R § Yq Wi R 1T 2| uoid § $3 ¢
T S € 3R $¢ Ufaerd & 3faral €, <ifch Usiid 60 ¥ 70 Ui db B U=q WIRd & drdl
Jcl H a1 21 84 39 W T4 B

R q91, 3PP, MRGferan A1 o fasfia 39 3 fewmi &1 a1 afeis! < &,
g faerasiie <o 981 € 9dhd 21 YRAIT Fidel &1 Ub Sfened o 99T & fS@-da=vid &1
Jrezerat H JRMNES wiferardie § a1 AT| 981 899 Sd AfS! & ¢ Dl ST 3R Hel fb 37 i el
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AIHS! DI gl IR Bles dh &d §, 3D b Dl Al 80 Ul dh Aleqs! ekl 8 I9 WeH
@R o MRy, S BEl & el AT 4 89 3@ W a1 Bl Hifh gAR Pil Fadl Hact &
JIAT Wi | ©, o9 g8 MU d9 89 39 UR a1d Bl | 3FTeAl HIfST § 879 I8 HaTed ISRl dl Swaiq
A1 AT B e fh &1 vl afedst &1 @& T8 A o @ 2| SR del b & sru fhai &t
Al & A §, IW HH TE B R e 59 i @ 1 B fd B) o, q9 a8 99sl A 6
ITaT Bl IS AR Al &1 A Saql  giaer 8 ferfl, a1 &3 8Fn? g6 9ed & fh Ul @l
TIpT g7 91U, o

g I Wies =1 ST g9 #31 S 9 e 2 6 I Qa1 &g wiiide 8 71 @1 89R1 o adTg
a1 ger g | ey arowy e giema B S|

# H3 S A el @TEdr § b Sl 4 B8 W ©, SUI UR qdooll <l Py VAT TIHE T BN
are T R @1 Sifed B AW @ Wl B IR H BRSO @M 8, Afpd § I 9l B Refie T
HRAT Aledl g) # &l AR BT R & < drear g 3R i a9 9@l 7 99 @ i ) & §R
fear g1 8AR < @ 70 wfawrd Srardl Hff w AR el [ MSOfficeS7]|

17.00 hrs.

Td AT e 7 UHdedy W & wel oR fear @ @ife I8 & 60 ufawrd an
Ufihear WX &1 99X B &

# QRO ol # el @redl g b vur #1g ghiie € 81 R guRT g9 qarg 8@
Uiffdhoar daTg 81 oY 3R < &I ShAMHl IR 3R TS|

|HIT AT ¢ g=UdTG, 3UY WHY $T 98d & @]

PROF. M. RAMADASS Respected Chairperson, the forthcoming WTO Ministerial
Conference to be held at Hong Kong is critical for the growth of the developing countries,

41/62



11/14/2018
including India. We are happy that an able and skilful Minister is attending this
Conference to negotiate on various issues of great concern for India, as well as the
developing countries. He has already proved his mettle in some of the country
conferences and attained certain advantages for India. But at the same time while he goes
to Hong Kong I would only like to impress upon him the feeling that is gathering round
not only in this august House but also in different parts of the country.

There is an inescapable feeling that the GATT agreement and the WTO agreement
have always gone against the interest of the developing countries including India. There
are empirical evidences from the Indian economy, whether it is agriculture, or industry or
the services that we are not able to get as much advantage as we are giving out to other
countries. Especially in agriculture we have seen that there has been a complete
marginalisation of agriculture where the small and the landless farmers have come to
grief. I cannot say that is only because of the WTO agreement that we have entered into,
but I would only say that it has only added to the woes of the Indian agriculturists. It is
because the nature of the agreement that we have entered into is an unequal agreement. It
is an agreement between unequals. It is an agreement between India and America. It is an
agreement between the developed countries and the developing countries. What is the
state of development between these two categories of countries and what can be the
negotiating arguments and areas and whether we can derive more advantages? Therefore,
there should have been a built-in mechanism within the agreement itself whether you are
able to follow the principle of unequal treatment for unequals or not. Unfortunately, we
have followed the principle of equal treatment to unequals and that is why countries like
India are suffering in the event of a WTO agreement. So, this national interest must guide
our Minister in the WTO conference.

We wish that he succeeds. His negotiating skills should help India to get lot of
advantages. While wishing the Minister God speed and success, at the same time 1 would
like to draw his attention to the fact that the road to Hong Kong is a bumpy road and not a
smooth one. The developed countries are already becoming more aggressive than they
were hitherto. They are trying to break the unity that has been established amongst the
developing countries. We have to strive hard to bring a kind of a consensus amongst the
developing countries. But unfortunately the developed countries today are resorting to the
tactics of divide and rule and therefore, the developing countries are not in a position to
do that. So, the question is whether the developing countries would be able to resist the
pressure of the developed countries and succeed in their objective, or whether they would
crumble under the pressure and become a victim of the negotiations.
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Now, we have been told by the Press that the Government is going to enter into
negotiations in the areas of agriculture, services, industrial goods, TRIPS as well as trade
facilitation[snbS8].

Madam[bru59], now, as far as agriculture is concerned, there are three areas where
negotiations would centre around. One is domestic support in the form of Green Box
subsidies and Blue Box subsidies, tariff and export subsidies. As far as tariff is
concerned, India has lost its advantage to the WTO because the moment it was decided in
the first meeting that there should be a tariff reduction, India rushed into reducing tariff
from the peak rate of 300 to even zero in some products. But some developed countries
have not reciprocated that even today to that level. I do not know how the previous
Government rushed into such a kind of reduction in tariff which has created an unequal
situation between developed countries and developing countries. But there is no point in
lamenting on what has happened. Therefore, we should now be able to target on tariffs,
domestic support and export subsidies. The Hon. Minister must see that, in all these three
areas, we are able to protect the interests of India by reducing what is called the dumping
process. The import of commodities from foreign countries will come if we are not going
to succeed. At the same time, we should be able to improve our exports so that, at the end
of the negotiations, we are able to bring a balance in trade where there is excess of exports
over imports in the country. Now, for both these objectives, it is in India’s interest for
elimination or substantial reduction in subsidies and we should be able to motivate the G-
20 partners in concentrating more on subsidy reduction rather than focussing our attention
on all other aspects of tariff reduction. We may not be able to succeed in reducing tariffs
but we would be able to succeed in reducing the subsidies which would give a better
advantage to India than harping on tariff reduction. If both come, it is all right. Butin a
negotiating table, it would not be possible for us to get both. Therefore, if there is a
matter of preference, all the G-20 countries as well as G-33 countries must join together
and ask for substantial reduction or elimination of subsidies that are practised by foreign

countries rather than harping or concentrating on tariffs.

17.06 hrs. (Shri Ajay Maken in the Chair)
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It is also important to work closely with G-33 countries to have usable and effective
provisions for special products and seek exemptions from the deductions on de-minimis

support provided by developing countries.

In industrial tariffs, though India has moved into line-by-line tariff reduction and
full bounding coverage, there can still be scope for specifically targetting tariff peak and
high tariffs of the developed countries. For example, it can revive its earlier proposal of a
ceiling three times of the current average tariff. It can also explore the possibility of
targeted cuts in the high tariffs and the peaks in specific developed countries by offering
reduction in its own tariffs in products of their own interest. Now, in services, the current
system of request over negotiations is suitable in India. In such a format of negotiations, it
can press for useful liberalization in the developed countries in return for its own
commitment. Across the board minimum commitment which has been proposed by the

developed countries may not be in India’s interest.

Another area of importance is in respect of rules. India should aim and work for
improving the objectivity and in taking action under agreements. We also have to
understand that this is a bargain. We have to give something and we have to take
something. Now, where should we give? In the case of industrial tariffs, we can give.
But in the case of agriculture, we have to take. This overall balance of what we give and
what we take should be positive and that positive quantity should help India’s
development, India’s agriculture and our objective of achieving 8 per cent growth rate,
and the world countries should help in this goal. Our Minister must be able to negotiate

in such a way that we are able to achieve this objective.

With these words, I wish the Minister all success and his negotiating skills should
help India to get a better deal.

MR. CHAIRMAN : The hon. Minister has to reply at 5.30 p.m. We have got another six
or seven Members to speak. Each Member will be given five minutes to speak. Then

only will the hon. Minister be able to reply at 5.30 p.m.
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SHRI M.P. VEERENDRA KUMAR Sir, I want to raise only a few points. The first point
is regarding imports to our country. The increase in imports is quite high in the last so
many years. They are below the cost of production. That is quite dangerous. In the case
of cotton, sugar and oil the import was many times higher. I have figures with me, but I
have no time. I do not want to quote them. Let me just quote one or two figures. In the
case of spices, the import increased from 24.28 thousand tonnes in 1995-96 to 147.69
thousand tonnes in 2003-04; in the case of sugar, it increased from 29 thousand tonnes in
1996-97 to 932.3 thousand tonnes in 2004-05; in the case of edible oil, it increased from
1061.99 thousand tonnes in 1995-96 to 5290.2 thousand tonnes in 2003-04 and in the case
of cotton, 1t increased from 2.92 thousand tonnes in 1996-97 to 387 thousand tonnes 1n
2001-02.

At the same time, the 2003 figures for the US show that the agriculture exports
from the US by its agri-business corporations were sold below the cost of production.
Wheat was exported at an average price of 28 per cent below cost of production; soya
beans were exported at an average price of 10 per cent below cost of production; corn was
exported at an average price of 10 per cent below cost of production; cotton was exported
at an average price of 47 per cent below cost of production; rice was exported at an
average price of 26 per cent below cost of production. How will our agriculturists
survive? I do not want to go into the details. We say that we cannot have Quantitative
Restrictions any more. But developed countries have got a mechanism for that. The
developed countries have evolved an alternative Quantitative Restrictions mechanisms in
the form of TRQs where a fixed volume of imports is allowed at a lower tariff rate and
beyond that level, imports are allowed only at prohibitive tariffs. They also have several
NTBs and Sanitary and Phytosanitary measures to restrict imports. For example, US
rejected 251 food export consignments from India in May 2005, 216 in June, 78 in July
and 256 in August 2005 on SPS and other technical grounds, while the EU has rejected 16
Indian food consignments in May 2005, 12 in June, 6 in July 2005.

Trapped in the market access paradigm, the G-20 believes that lowering tariffs will
provide them access to developed countries' market; a distant dream. So, the developed

countries have several import restrictions and other mechanisms.
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[ would like to mention one more thing. The US has also disregarded the WTO's
Dispute Settlement Body, the DSB, ruling in March 2005 to withdraw subsidies given to
its cotton growers by September 2005. The DSB also confirmed that subsidies of US
$12.5 billion were given to cotton growers between 1999 and 2002, which boosted US
cotton exports but depressed prices at the expense of Brazilian and other producers. The
WTO has also ruled against the European Union declaring their export subsidies for sugar
as illegal and directed its withdrawal. Ironically, despite these distortions by developed
nations, the WTO has failed to act effectively against such distortions.

I do not want to quote many figures. But what is happening is that the WTO has
become a tool for developed countries in making the developing countries a dumping yard
for them.

In the name of NAMA, that is Non Agricultural Market Access, they are talking of
Swiss formula, the July Framework etc. There is more divergence and convergence. It is
very dangerous to go on those lines because ultimately what will happen is that there will
be two sets of standards for developed and developing countries. If you open up our
service sector in the manner in which it has been suggested -- I do not have much time to
explain -- ultimately the Minister will come to this House and say that this has become
mandatory. In the last four rounds of negotiations, they talked of Swiss Model. Any
negotiation becomes mandatory ultimately. Whatever suggestions that come from the
European Union and America ultimately will be binding on us. The WTO and other
organisations cannot be substitutes for Governments. We have our sovereignty. We have
to protect our people. In the garb of globalisation, what is happening is
corporatisation[r60].

We want globalization where the resources will be equitably distributed, where
everybody gets share. What is happening is that the developing countries are becoming
poorer and poorer, the least developed countries are becoming more poor and poor
whereas the developed countries are grabbing the entire resources. The money and

everything is grabbed by them. Is it globalization? That cannot be.

Again, Sir, Parliament must be taken into confidence. I think the Minister should

come before this Parliament before signing any agreement there. The bureaucrats go and
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sign the agreement. ... (Interruptions)
MR. CHAIRMAN : Please conclude.

SHRI M.P. VEERENDRA KUMAR : I am coming to a close. For example, the
bureaucrats go and sign the FTA agreement. What happens is that the entire States are
gone. Take, for instance, pauper. They go inside SAARC and non-SAARC countries with
whom we have agreements. What is happening is that the imports from SAARC
countries have zero duty. So, it is destroying our market and our agriculture. Now, they
are opening service on NAMA. ... (Interruptions)

MR. CHAIRMAN: Please conclude. We are running short of time.

SHRI M.P. VEERENDRA KUMAR : Otherwise, it will jeopardize our own sovereignty.
Globalization cannot be for transnational corporations; globalization cannot be
corporatization. I urge the Minister and all those who are going for the WTO meeting in
Hong Kong to see that our interests are protected. If America can protect its own interest,

our interest must also be protected.

MR. CHAIRMAN: Now, the Minister has to reply.

Just a minute, Mr. Minister. There are five speakers. Only 2 minutes each will be
allowed. Do not let me stop you after 2 minutes. You should prepare your speech so that
you can conclude within 2 minutes.

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI KAMAL NATH): Sir, I
would like to tell the hon. Member, through you, that there is also a debate going on in
Rajya Sabha. So I need to go back there and reply to Rajya Sabha also.

MR. CHAIRMAN: So, two minutes each will be allowed.
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DR. CHINTA MOHAN (TIRUPATI): Sir, I have been given only two minutes. So, I will
mention only two points. The hon. Minister is in a hurry to go to Hong Kong.

SHRI KAMAL NATH : No, I have to go to Rajya Sabha.... (Interruptions) 1 already said
that I would have to go to Rajya Sabha.... (Interruptions)

DR. CHINTA MOHAN : Before going to Hong Kong, he wanted to go to Rajya Sabha.
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Coming to the point, I would like to say that he is going to meet the rich countries
in Hong Kong. Before meeting the rich countries, I want that he should take an
independent role in protecting the interests of the poor people and the farmers of this
country. He should take a pro-active stand. That is one point that is very important. He
should not forget it any time.

The second point is about subsidy and import duty. We should not taper the import
duties. That 1s not going to help. When we go to the markets, we see apples from other
countries; we see grapes from other countries and we see the maize from other countries.
These are all produced in India. On the one side, the cotton farmers are dying in Andhra
Pradesh. On the other side, we are trying to import it from outside. This is the thing where
I want that he should take a very delicate stand, a very sensitive stand to protect the
interests of the farmers of this country.

Next, I would say that the subsidies are a must. When America and the rich
countries are giving subsidies in the form of green box, blue box and amber box, why
should he not give subsidy to our farmers? Our entire economy depends on agriculture.
Without agriculture, you cannot survive. So, I would request the hon. Minister to keep

these three points in mind and do it in Hong Kong accordingly.

MR. CHAIRMAN : Dr. Chinta Mohan, thank you very much. Now, Shri Hiten Barman
to speak.

SHRI HITEN BARMAN Sir, at the outset, [ would like to say that already the agriculture
sector of our country is being ruined due to the liberalisation, privatisation and
globalisation policies in the name of the new economic policy. We know that the new
economic policy, which is being implemented under the World Bank, IMF directive, is

having the sole aim of destroying the Indian agriculture.

In these circumstances, the forthcoming Hong Kong Conference is to be held from

13" December. The draft agenda will discuss the four aspects: one, Agreement on
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Agriculture; two, Non-Agriculture Market Access; three, General Agreement on Trade
and, four, Trade-Related Intellectual Property Rights. All the agenda points are very

important and serious for the agriculture sector of our country.

We know very well that the American Government has already declared that its
subsidy would be retained up to the year 2012. The European Union countries already
agreed and declared that their subsidy would be retained up to the year 2013. But the draft
framework of Hong Kong Ministerial lacks any specificity in respect of agriculture and
makes no commitment on agricultural subsidies. Only it retains the interests of the
developed countries which have been trying to seek more market access but has been
framed in such a way that it actually legitimizes illegal subsidies.... (Interruptions)

MR. CHAIRMAN: Shri Barman, please conclude. If you have a written text, you can lay
it on the Table of the House.

SHRI HITEN BARMAN : I will limit to my points only. I suggest that the hon. Minister
should boldly raise the points in the interest of the agriculture sector, of our farmers and
peasants and to protect them and protect our country.

SHRI P.C. THOMAS Sir, at the outset, I would like to say that the price of cardamom has
come down from Rs.800 per kilo to Rs.150 per kilo. The price of Vanilla has come down
from Rs.3000 per kilo to Rs.150 per kilo. The price of pepper has come down from
Rs.250 per kilo to Rs.50 per kilo. The position is like this in respect of tea, coffee, apple
and pine-apple as also in respect of many other produces of India.

India 1s a country where the number of people producing agricultural produces is
so large compared to other countries. So, we should take a bold initiative and see that we

formulate some of the arguments stated below.

First, I think we can say that if the developed countries are going to subsidise their
farmers further, up to a stage where they are going to give subsidies to their farmers, we
must argue that it should be stopped completely[R61].
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We must argue that Blue Boxes and other magic boxes should be abolished, should
be eliminated. But, in spite of our arguments, all these things are going to take time. So,
in the meanwhile, we want some interim relief. So, India should argue for an interim
relief. We should take a lead of such similar-minded countries or similarly standing
countries. We should argue for quantitative restrictions on imports, special product issue
which we can argue for the producers of India, the agricultural producers as well as the
others, and also that we should say specifically that there are countries — say India is one —
where suicides are taking place from the part of the countrymen who are in the
agricultural field. Therefore, there is absolutely no level playing field. So, there must be

a complete revamp of AOA and the matters relating thereto.
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MR. CHAIRMAN : The last speaker is Mr. K. Yerrannaidu. Please conclude within two

minutes.

SHRI KINJARAPU YERRANNAIDU Mr. Chairman, Sir, our hon. Minister is
representing 103 crore people of this country. Our country is depending upon
agriculture. Even though the State Governments as well as the Government of India i1s
making a lot of efforts for the farming community, yet the farmers are committing
suicide. The farmers are not getting the remunerative prices — be they from Andhra
Pradesh, Karnataka or Maharashtra. During the last three years, the chilly farmers,
tobacco farmers and other farmers have not been given the remunerative prices. We have
discussed elaborately on this issue in the same House. We have to protect the interest of
the farming community at any cost. There should be no compromise on this. For this, we
have to take support from the G-20 or G-33 countries. If there is any problem, we have to
protest or to take consensus — political consensus — of the parliamentary people. Further,
we have to negotiate. You and me also were part of the delegation to Seattle. Mr. Maran
led that delegation. You are aware that as to how we protected the interests of our
country. That is why, we have a lot of confidence on you. We have to keep it mind that
we have to protect the interests of the farming community particularly.
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SHRI KAMAL NATH : Mr. Chairman, Sir, I want to thank the hon. Members for their
suggestions and their inputs because almost everybody has spoken outside his political
affiliations. Today, the highlight has been very naturally on the issue of agriculture. Not
only India but also other developing countries are deeply concerned with the issue of
agriculture. Almost 65 per cent of our population depends upon agriculture. The hon.
Members have highlighted the concerns which India has in agriculture and they have
given their ideas and suggestions.

Sir, undoubtedly, agriculture remains the most structurally flawed part of the
global trade of the WTO. Agriculture is a matter which has been discussed in
negotiations in the last several months mostly. As I have said separately in other forums
that at Hong Kong we are expected to arrive at full modalities after the July Framework
with the kind of convergence there. Why is there convergence? Sir, convergence is there
because India and other developing countries are not willing to accept the current
agriculture trade regime in the world. The subsidies given by the developed countries to
their farmers is one billion dollar a day and create artificiality of prices. It is not that the
Indian farmer cannot compete with the American farmer. But the Indian farmer has to
compete with the US Government. He is not competing with the US farmer. So,
agriculture remains the most structurally flawed part in the WTO. This has taken the

maximum number of times in discussions.

I am happy to inform that India has stood its ground. It is not only providing
market access but also artificial prices. The creation of these artificial prices is because of
subsidy. It has to go. It 1s not only a question of free trade; it is a question of fair trade.
That is the issue. ‘Fair trade’ means ‘a level-playing field’, and ‘a level-playing field’
means ‘no subsidy’. One of the major issues is export subsidy which they have
committed in the July Framework to phase out and until we are going to get commitments
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— very specific commitments — but the question is when these export subsidies are going

to be phased out in its entirety? Of course, there can be no agreement.

Similarly, in domestic support, the support given by the Government to its farmers has to
be substantially reduced[a63]. It has to be substantially reduced.

Sir, many points have been made by Members. Some of them have said that WTO
is loaded against us. We have to reckon with one fact that today India is a part of the
WTO and that is our starting point. Now, within the negotiations we have to make an
assessment. The first round of 10 years that we had was the Uruguay Round. Now we are
negotiating for the next 10 years, that is the Doha Round. What had happened in the last
10 years? These are facts and figures that are available on the Internet. Were the WTO
negotiations good or bad for India in terms of trade? I have the figures with me here.

Sir, what was our export in industrial goods in 1995? What was our export in
services and what was our export in agriculture? Our export in merchandise in 1995 was
to the tune of $ 30 billion. In 2004 it was $ 75 billion. This year we are trying to hit $§ 92
billion because of industrial boom.

In agriculture, our export in 1995 was to the tune of $ 6.3 billion and in 2004 our
export was § 7.3 billion. So, what we also need is greater market access for India. Our
industry is growing. We find that our small-scale industry is also becoming export-
oriented. Let us not forget this fact. Our small-scale market is growing.

Sir, my friend Mr. Thomas pointed about cardamom, vanilla and other spices like
pepper etc. He 1s right that the prices of these products have sunk, but those are
commodities grown by developing countries. Spices are not grown in the United States of
America and European Union. Cardamom is not grown in the United States of America or

the European Union, but it is grown in Guatemala and Vietnam.

So, the whole world’s economic architecture 1s changing and we have to look at as
to what will be the economic architecture that need for our agriculture and services
sectors. In services, we have had a growth. We were at $ 6.7 billion in 1995 and in 2004,
we were almost at $ 40 billion. So, what should we be looking for now? On the one hand,
we have to protect our agriculture sector, undoubtedly and I want to assure our farmers
through this House that the Government is going to protect their interests.
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SHRI BRAJA KISHORE TRIPATHY : Kindly enlighten us about the increase in

percentage of our exports in terms of world trade.
SHRI KAMAL NATH: It is simple arithmetic.

SHRI BRAJA KISHORE TRIPATHY : What is the percentage of increase that we got in
all these sectors? That is more important.

SHRI KAMAL NATH: In services, our share in world exports was 0.6 per cent in 1995
and we are now having 1.9 per cent. In merchandise, we were having 0.62 per cent in
1995 and now we are having 0.92 per cent. So, our export has gone up even in terms of

world trade.

The point that I am trying to make is this. On the one hand, we have to protect our
agriculture against the subsidies. We have to protect our farmers against their subsidised
products. Take the price of cotton. About 47 per cent of the US price of cotton is
composed of subsidy. India buys cotton to the tune of $ 300 billion. We are forced to buy
from America because it is cheap. The farmers of Western Africa are unable to supply at
this price. Of course, we do buy some quantity from them[k64].

So[r65], we have to guard. We have to oppose these subsidies, this support, which
they give to their farmers. Every Government would like to do it. Any Government in
India would like to do it. But we have our budgetary constraints. So, there is no question
of us compromising and opening the doors for subsidised imports into our country, which
is going to affect the farmers. I want to assure each and every farmer of our country,
through this House, that our Government stands to protect the farmers against the

subsidised imports, which will come 1n.

I want to assure you all that we are looking for market access. We are looking for
market access for marine products. We are looking for market access for our basmati rice.
We are looking for a surplus, which we are going to have in wheat. Where will we go?
Where will the farmers go if the prices fall? We have to look at other markets. Today, we
have huge exports. We have exports in the agricultural sector. So, we are also interested
in market access. Let us not think that we do not want market access.
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To maintain our prices in India, we need to export. That is what is happening. That
is what the figures show over the last five years. So, we are fighting for this market
access. But if the prices are artificial, we are competing with whom? We are competing
with artificial prices. That is the problem. So, we will not compromise, whatever we may
get, whatever concession we may get in goods or in services. There can be no
compromise for 650 million farmers of this country because this is the largest sector and
that 1s what we are going to stand by.

Issues have been raised about special and differential treatment. Of course, India is
a developing country. Every game has been played by the developed countries. They are
trying to segregate India and I want to inform you all that in the last one year, we have not
only mainly coordinated, but I have personally participated in the G-90 meetings of the
poorest countries. India is not speaking for itself. India’s voice speaks loudly for the least
developed countries. We speak loudly for the African countries. We speak loudly for the
vulnerable economies and that 1s India’s strengths and that is what is the ethos of India
that we never speak for ourselves, we speak for all, the weaker countries. That give us the

loudest voice, that took India to the leadership position.

I have, in the last one year, participated in the G-90 meetings in the African
Carrabean Pacific countries, the ACP countries’ meetings. We had a meeting of the G-20
countries here. 1 invited the LDC coordinator here. We held a G-20 meeting in Delhi.

India hosted it a couple of months ago so that we continue with a coalition, a coalition,
which cannot be overpowered by the developed countries and we have found our goods,
we are coordinating with all. There is no question of us stumbling or crumbling. We are

going to stand firm.

It is not the completion of this round which matters. It is the content of this around that
matters. This is the development round. The name of the development round was not
given by accident or because there was no better word, it is being given because the
global economy cannot move forward, unless, the 120-125 countries also move forward
in their path of development. So, this developmental round will be judged on its content.

We are bringing up the issues of non-tariff barriers. We are bringing up the issues of
abuse of the anti-dumping laws because the fact is clear before the world. The bigger
developing economies today are no more globally competitive. You are seeing that
General Motors is laying off 30,000 people. You have read in the newspapers. The
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biggest companies, the biggest drivers of the US economy used to be the automobile
industry[r66].

Today, they are laying off workers and we are creating employment. That is the
ground reality. Take the IT-enabled services. That is why we are fighting in the services
sector. You said : “Are we too liberal?” I must say that when we are asking for so much,
we have also to give. You cannot just say I want everything, I am going to give you
nothing. But, I want to give what suits to generate employment. We want to give what
suits us to enhance our economic activity. We want to give what will enhance our
economy. That is the whole strategy of our discussion. Today, if there is no agreement, I
must tell you — it is India — why this convergence is there. We could not agree in the last
couple of months because India stood firm, developing countries stood firm, L.D.
countries stood firm, and the African countries stood firm. I am in continuous touch with
them on the telephone and otherwise also through several meetings. As you have seen my
absence from this House very often. It was only because I am going for a day here, or for
two days there so that the countries can also feel that large country like India have a

commonality that we have a stake. Our stake in the future is a common stake.

I want to just dwell on one or two points which have been raised by my friend here. Shri
Kharabela Swain said that nothing has happened after Doha meeting. It is true that
nothing has happened. Things have been slow after Doha, and they continue to be slow.
What are they slow? It is only because we are not agreeing. If we agree to everything,
things would have been very fast. So, we are standing firm. We are not letting it happen.
We will continue to stand firm because we cannot play with the livelihood security of the
people of our country. You mentioned about special products. You are right. I must tell
you that when we were negotiating the framework agreement, the special products was
the concept which we brought in. We framed it in that manner and we laid down the
criteria. Of course we are going to have adequate number of special products so that our
farmers remain secured and have special safeguard mechanism against any surge in
imports. These are the two safeguards.

SHRI KHARABELA SWAIN : Have you identified those special products?

SHRI KAMAL NATH: Yes, we have identified them. We are in the process of it. You
said about 50 or 60 are there. I took note of that. Of course, we take note of it. Our dairy
products are very vulnerable, our spices are very vulnerable, our rice, wheat and sugar are
very vulnerable. These are vulnerable products. Of course we are going to use every
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mechanism. We are not going to give it away that the markets are going to be flooded

with this. There is no question on this.

You raised the question of special and differential treatment. Special and
differential treatment is again the basis of this Round. There has to be a special and
differential treatment and that has a stand alone. The S&D permeates across every aspect
of the negotiation. That is the stand we have taken, and there is less than full reciprocity.
That permeates everywhere. You do this much and I will do less than that — we are doing

that. We are not going to budge from that.

On environmental issues, | must say that there are no environmental issues as such
which are coming. We are not going to see that any environmental conditions are put in
as non-tariff barriers. We are living together in this. You mentioned about Pakistan.
Pakistan today comes in the category of developing countries. We also coordinate with
Pakistan. Pakistan is a member of G-20. When I had the G-20 meeting, their Minister
was here. Again, I talked with the Minister on the telephone. We are coordinating with
all the developing countries. Even if it is Pakistan, it does not matter because we have to

see that developing countries together remain united.

There are other 1ssues. You mentioned about bound rates. Yes, our bound rates
are high so we have great flexibility. But, we must also understand that India is not living
in a vacuum. We are living in Asia. What are the tariff rates in Thailand, Malaysia and
Philippines? We are a large country. People are looking at us.[167]

So, we have great concerns because we are a country which is strong in industrial
products. We hope to do exports of industrial goods this year to the tune of 92 billion
dollars. We are hoping to have a huge surge in our agricultural exports. We are looking
for the services. Our engagement with the global economy is 300 billion dollars. That is

what we have got to keep in mind.
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Then, how do we take our engagement with the global economy higher? How do
we export more? What we export is incremental economic activity. It is that part which
is not absorbed in the Indian economy. I did a study. I got a study done by RIS as to what
does a 20 per cent growth every year means in terms of employment. That study said that
10 lakh jobs would be created. Between 2004 and 2005, we had a 22 per cent increase in
exports. RIS study is a very detailed study. It said that this created extra jobs. So, this is
incremental economic activity. The goods which are not absorbed in the Indian economy
are going out. So, keeping all these things in mind, we have to ensure that whatever we
are giving into is going to enhance our economic activity, and it is going to be incremental

to us. ... (Interruptions)

SHRI B. MAHTAB : Sir, please allow me to seek a clarification. ... (Interruptions)
MR. CHAIRMAN : Let him complete his reply.

SHRI KAMAL NATH: We have these negotiations.

In conclusion, I assure you that India, in these situations, has not budged. We will
do the least of all this time. We are going to see that it is not only in the interest of we as
Indians but it is also in the interest of the global economy. Through this House, I want to
send a message to the world that the global economy is also dependent today on the
Indian economy. The global economy is dependent on the health of the Indian economy.

... (Interruptions)
SHRI B. MAHTAB : It is dependent on the Indian market. ... (Interruptions)

MR. CHAIRMAN: Shri Mahtab, I will allow you to seek a clarification after he

completes his reply.

SHRI KAMAL NATH: Not market but on the Indian economy, on the purchasing power
of the Indian people. It is not just the market because it is, at the end of the day, the health
of the Indian economy. The Indian market is not driven by exports. Even our investment,
for your information, FDI, unlike China, is domestic market-driven, and it is not merely
export market-driven. As long as it is incremental economic activity and as long as it is

employment generation, we will see. We have a young population. The biggest
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challenges for us are two — employment and agricultural sector. These are the India’s two
biggest challenges.

Whatever agreements we have, I do not believe — I must tell you very frankly —
that we can make them agree. But if we cannot make them agree, be sure that we are also
not going to agree. If Hong Kong has to end with no agreement, so be it. India is strong
enough to carry on even after Hong Kong.

SHRI B. MAHTAB : Sir, I would like to seek a clarification. Firstly, we wish you good
luck, Mr. Minister. The query is that India insisted on no tariff reduction. It is relating to
the agricultural sector and special safeguard mechanism for special products, which you
have explained. I want to know whether you are going to identify it on the basis of land

holding pattern to ensure food security and rural development.
SHRI KHARABELA SWAIN : Sir, I have no question but I will just make two points.

The hon. Minister has to insist on the point of flow of technology from the
developed world to the developing countries and the least developed countries.

On the point of integrating the LDCs to the world economy, India must insist —
since India is taking the lead — on skill development and capacity building in the LDC.

These are my two suggestions.

SHRI PRABODH PANDA : Sir, I just want to know as to what was the compulsion, why
India has become a part of the five interested parties.

SHRI KAMAL NATH: It is a very good point. ... (Interruptions)

MR. CHAIRMAN: Mr. Minister, there is one more Member who wants to seek a
clarification. Shri Vanlal Zawma.
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SHRI VANLAL ZAWMA (MIZORAM): While discussing a very important topic for
India, I would like to ask one question from the hon. Minister, through you, Sir, about the
trade relations of India with Myanmar and Bangladesh on the border of Mizoram[lh68].

What about the present position of the trade relations with Myanmar on the border
of Mizoram and trade relations with Bangladesh on the border of Mizoram?

SHRI KAMAL NATH: The first question is about the Fifths about which hon. Member,
Mr. Panda has asked. We are in the Fifths representing the G-20. We are representing the
G-20. It 1s not that we are a part of Fifths. We have represented the G-20 in the Fifths. It is
important for us to represent G-20 in the Fifths. That is the reason. I think that adds
strength to us. That does not send a wrong signal that we are aligned with these countries.
There was a G-33 meeting. When Indonesia co-ordinated it, I myself had chaired the G-
33 meeting. So, when I go to the Fifths’ meeting I just do not talk of G-20 but I can talk of
G-33; I talk of G-90 and I talk of all the LDCs.

Last week, there was a meeting in Geneva of the G-4.
SHRI PRABODH PANDA : Brazil 1s also a member of the G-20.

SHRI KAMAL NATH: But Brazil represents in the G-4 the South, the other part of the
world. We represent the other part of the world. That is the reason. Australia is also there.
So, we are not there as members. We are representing there. Whatever position is
discussed there, I say we have got to go back to the G-20. I have got to go back to G-33
and discuss with these countries. I cannot decide. But this helps us to remain engaged
with the process.

SHRI M.P. VEERENDRA KUMAR : You come back to Parliament also and let us know
what you are signing.
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SHRI KAMAL NATH: Certainly, I am going to come back to Parliament after the
framework agreement. Mr. Veerendra Kumar, I am very happy that no politics was
brought in. This just shows that how we all are united in our perception of the progress of
the country. But this is the first time that before a meeting, a discussion is being held. This
was mentioned in Rajya Sabha that on the previous occasions at Doha and Cancun, the
discussion was held after the meeting. But this time we held it before. I think it is good.
So, certainly I will be at your disposal once the meeting is over.

SHRI M.P. VEERENDRA KUMAR : Thank you.

SHRI KAMAL NATH: I will come back and report to you all about the progress and the
discussions that were held.

Mr. Rupchand Pal will be there in some other capacity. I am sure I will have the
advantage of his inputs there also but not on his inputs which concern QRs because QRs
are a subject which, I am afraid, as per the legal text of the WTO, we cannot oppose QRs.
QRs are linked with the balance of payments. Today we do not have adverse balance of
payments. How do I demand something? They ask this question. Can you not read
English? But if Mr. Rupchand Pal still insists, for his sake, maybe, I will mention it

somewhere.
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